
Consolidated Customs Act. 

SECTION. 
1. Title. 
2. Lays repealed. 
3. Interpretation. 

4. Making, issuing, and publishing of rules. 
5. Also rules respecting passengers' baggage and mails. 
6. Appeals how and by whom to be adjudicated. 

Local Government to appoint the necessary Officers. 
Local Government may'delegate its power6 to other Cnstoms Anthority. Subordinate 

Officers liable to be suspended or dismissed by the Authority appointing them. 
The Collector of Revenue of District to perform duties of Customs Officer, where there 

is no separate Customs Officer, 
Local Government may from time to time appoint Ports and Wharves for shipment 

and landing, and may alter, &c. 
Existing Ports and Wharves to continue in use until otherwise ordered. 
Governor-General in Council may declare Free Ports. 
Governor-General may declare that an Indian Port not i n  British India shall be 

regarded as a British Indian Port for certain purposes. 
Penalty for landing or shipping goods a t  unauthorized Port, &c. 
Local Government may declare Warehousing Ports and places. 
E x i s t i ~ g  Ports to continue in use until otherwise declaredg? 
~ ~ ~ r o v a l ,  appointment, and licensing of Warehouses. &' 
Existing Warehouses to continue in use until otherwise ordered. 

LEVY OF, AND EXEMPTION FROM, CUSTOMS DUTIES. 

16. Import Customs. 
1 7. Export Customs. 
18. No duties on goods carried from one Indian Port to another not a free Port. 

Proviso as to Opium, Salt, and Spirits. 



SECTION. 
19. Local Government may, in certain cases, authorize exemption from payment of duty. 
20. Rnggnge in actual use. 

GENERAL PROVISIONS. 

Prohibitions and restrictions. 
Importation, without License, of arms and ammunition, prohibited. 
Proviso. 
Governor-General may prohibit or restrict importation or exportation of goods. 
Goods imported or exported contrary to prohibition liable to confiscation, and persons 

concerned to penaity. 
Importation, exportation, and n7arehousing. 
Owner, &c., to declare real value of goods in bill of entry or clearance, and if necessary, 

to produce invoice, kc. 
Under-valued goods how to be dealt with. 
Goods brought to be passed through the Custom Eouse liable to confiscation in case of 

discrepancy, mis-description, &c. 
Date of Importation how to be determined. 
Date of Exportation how to be determined. 
Re-imported articles of Country Produce to be deemed Foreign. 
Proviso. 
Stations may be appointed for Customs Officers to board and also land from ship. 
Penalty for infraction. 

IMPORTATION. 

Places may be fixed by the Local Government, beyond which inward-bound vessels are 
not to proceed until a Manifest has been delivered. , 

On failure, Master to be liable to penalty. 
Penalty for failure to report when vessel anchors below reporting Station, or to delives 

a Manifest of the cargo. 
Penalty for not delivering Report or Manifest within 24 hours after anchoring. '- % 

Penalty for Pilot, &c., not receiving Report or Manifest. 
Penalty for vessel removing from place of mooring or unlading without due authority. 
Stations may be appointed for Officers of Customs to board vessels arriving from 

Foreign Ports. 
Penalty for not bringing to at  boarding Station. 
Officer in charge of Custom House may depute Officers of Customs to board ships, 
Proviso. 
Penalty for refusing to receive Officer of Customs on board. 



SECTIOK. 
4 .  Servant to be received with Officer. 

Accommodation of Officer and servant. 
Penalty. 

?4. Officers of Customs to have free access to every part of the ship, and may seal arld 
secure goods. 

Officer in charge of Custom House may authorize . search and opelling of loclis. 
Goods found concealed liable to confiscation. 

' 45. Penalty for Masters resisting search, &c. 
46. Bulk not to be broken until Manifestsj &c., delivered, and :hip entered at Custom House. 
47. Master, if required, to deliver Bill of Lading, kc., to Oficer in charge of Custom House. 

Penalty for false entry, fraudulent alteration, &c. 
48. Goods'not to leave ship unless entered in Manifest. Goods not agreeing in description 

and quant,ity with entry in Manifest liable to confiscation, o r  extra duty. 
49. Penalty for not being able to accouut for missing or deficient package, k c .  

50. Amendment of obvious errors, &c. 
51. Period to be allowed for landing Import Cargo. 

Consequektce of exceeding same. -: 
52. Procedure in  respect of goods not landed within time allowed. 
53. And in case of goods being landed in time, with exception of only a small quantity. . . 

54. Effect of not discharging Cargo in any earlier period specified in the Bill of Lading. 
55. Goods may be landed a t  any time after arrival, with consent. 
56. Procedure in ca,se of non-payment of duties within four months after entry of vessei. 
57. Goods not cleared within two months from the date of landing, to be sold. 

Disposal of proceeds. 
5s. Goods not to be landed on. Sundays, Holidays, &c., without permission, nor except 

within fixed hours, &c. 
Penalty. 

59. Goods removed from ship to be forthwith landed. Otherwise liable to confiscation. -< 

60. Goods landed at any other than appointed Wharf or place liable to confiscation; 
. . 61. Goods landed without a boat-note liable to confiscation, and person in fau1t:td penalty. 

6%. Entry-for home consumption. , 

;;'I 
*: 63. Penalty for goods being delivered without entry. 

. ! , '  Proviso as to .passengersJ baggage. 
64. Penalty for goods being removed after landing and before due entry. 

65. Claims to abatement of duty on account of damage how to be treated; 

66. Disposal of damaged goods and levy of duty thereon. 
,$( 

7 67. Goods derelict and wreck to be treated as Foreign goods. 
68. ' Officer in charge of Custom House ma.y require goods to be weighed or measured on 

f board before lending. 
, ;$ 

, . 



SECTION. 
69. NO duty on portion of import cargo intended for canotl~er Port, sliipJs stores, &c. 

WAREHOUSING. 

Deposit of goods in Warehouse without payment of duty. 
Public Warehouses. 
Responsibility of Keeper. 
Chief Customs Authority to decide what goods may be deposited in public Warehouse, 

and on what tcrms. 
Chief Officer of Customs may license private Warehouses at any warehousing Port or 

place. 
Form of application for license for private Warehouses. 
Form of application for the admission of goods into Warehouse. 
No goods to be warehoused without payment of duty unless assessed for Customs 

duty. 
Public Warehouse-keeper, or license holder of private Warehouse, to be answerable for 

weight or gauge. 
Saving of the re-assessment of warehoused goods on clearance for home consumption. 
Bond under what circumstances to be taken. Form and conditions of bond. 
Terms of bond to be executed. 
Period for which goods may remain warehoused under bond. 
Penalty for improper carrying into Warehouse. 
Procedure i n  respect of goods to be warehoused. 
Proviso as to confiscation. 
Penalty for mis-description of goods. 
Packages, &c., to be marked and numbered before admission into Warehouse. 
Proviso as to confiscation. 
Penalty for neglecting to stow goods properly in Warehouse. 
Or for neglecting to produce goods when required. 
Goods entered t o  be warehoused, if not duly warehoused, or if concealed or removed, 

liable to be confiscated. 
Officer in charge of Custom House may cause packages lodged in Warehouse t o  be 

opened and examined. 
Penalty for holder of license of ~ r i v a t e  Warehouse refusing access to Customs Officers. 
When bond shall become due for duty on goods in private Warehouse deprived of 

license. 
Owners to have access to warehoused goods attended by an Officer of Customs during 

business hours. 



Penalty for importer or owner of warehoused goods clandestinely gaining access. 
Goods in  Warehouse may be sorted, re-packed, &c., by owner, &c. 
Compensation for loss or injury not admissible, except in  case of proved wilful 

neglect, &c. j 

Chief Customs Authority may remit duties on warehoused 'goods lost or destroyed, 
and if goods are damaged, duty to be levied ou actual value. 

Tmport, dot,y to he on the quantity or value registered a t  time of importation. 
Proviso as to Wines, Spirits, Beer, or Salt. 
Penalty for deficiencies ill private Warehouse, if beyond ullage and wastage allowed. 
Penalty for excess in private mrarehouse over registered quantity. 
Goods not to be removed from Warehouse, except after application to the Officer in 

charge of the Custom House. 
Form of application for removal of goods. Twenty-four hours' notice to be given. 
Penalty if goods be taken out of Warehouse without entry. 
Expenses of carriage, packing, &c., to be borne by owners. 
Payment of Rent and Warehouse dues. I n  case of failure goods may be sold, kc. 
Disposal of proceeds. 
On goods being removed otherwise than for export, &c., full duty to be paid. 
O n  failure to pay duty, Officer in charge of Custom House may proceed against 

goods or under the bond; and may detain goods and sell after ten days if 
demand not paid. 

Disposal of proceeds. 
Goods may be removed from one Warehouse to another, application being made 

according to prescribed form. 
Bonded goods may be removed from one Port to another. 
Procedure. 
Officers a t  Port of removal to t r a ~ s m i t  account of goods to Officers a t  Port of desti- 

nation. Owner to execute bond for due arrival, &c. 
Remover may enter into a general bond. 
*Goods on arrival a t  Port of destination to be subject to same laws as goods on first 

importation. 
Goods brought into one Indian Port, but intended for another Indian Port, may be 

trans-shipped without payment of duty on security being given. 
On arrival a t  destination, of goods removed under Section CX, they may, after 

formal re-warehousing, be entered for exportation or home use on payment of 
duties. 

&,emoval of goods to be noted on the bond, with particulars. 
A register of bonds to be kept. When the bonds are to be cancelled and returned to 

the obligee. 
Duty on warehoused goods to be settled within three years. 
Provisiolls relating to private Warehouses applicable to Bengal Bondcd Warehouse 

Association. 



SECTION. 
116. Permission for entry outwards to be obtained before export cargo is put on board. 

Penalty. 
117. Period allowed for the shipment of export cargo. 

Consequence of exceeding same. 
Penalty for lading in the absence of Customs Officer. 

118. Goods not to be shipped except on proper days and pIaces, nor until entry and 
clearance. 

Penalty for contravention. 
119. Customs Officer may open package and examine goods shipped. 
120. Officer in charge of Custom House may send Officers of Customs on board of any 

vessel clearing from Port. 
And may allow shipment without presence of Officer. 

121. Penalty for refusal to receive on board a deputed Officer of Customs. 
122. One servant to be received on board with each Officer of Customs. 

Accommodation of Officer, &c. 
Penalty. 

123. Exporter to deliver shipping bill before shipping any goods. 
124. On enhy outwards bond-note to be given for the shipping and landing. 
125. Boat-note. 

Penalty for non-delivery of boat-note. 
126. No vessel to depart without a Port-clearance. 

Penalties. 
127. No Pilot to take charge of any vessel proceeding to Sea, without production of 

Port-clearance.. 
Pezalty. 

128. The Master of a vessel, on applying for Port-clearance, to deliver a Manifest and 
certificates. 

I 29. Port-clearance may be refused unless all documents are delivered and charges paid. 
130. Certain goods, if entered in Manifest, and not shipped, liable to confiscation. Penalty 

for shipment of goods not in Manifest, &c. 
131. Additional charge on goods passed for shipment after Port-clearance has been granted. 
132. Duty on goods not shipped or re-landed may be returned on application. 

Proviso. 
133. Stations may be appointed at which outward bound vessels shall bring to, to land 

Oficers of Customs. 
134. Penalties in case of vessels not bringing to at prescribed Stations. 
135. Goods re-landed from a vessel returning to Port, or putting into another Port, how 

to be dealt with. 



vii 

SECTION. 
136. Vessel returning to Port may enter and land goods under import rules. 

Penalty for dcfidoncy. 

DRAWBACK. 3 
Amount of drawback allowable on re-export. 
Conditions for grant of drawback. 
Time to claim and demand payment of drawback. 
Drawback not allowed on gooils of value less than amount claimed.-Such goods linble 

to confiscatiou. 
No drawback on goods not entered in export Manifest. 
No drawback allowed except on goods exported out of India. 
Proviso. 
Declaration to be made by parties claiming drawback. 
Drawback goods, if not exported, or if re-lauded, liable to confiscation, and parties 

concerned to penalty. 
Drawback of duties on Wine allowed for Officers of the Navy. 
Persons entering such Wine for drawback to declare the name and rank of Officer 

claiming the same. 
Transfer of Wine from one Naval Officer to another, &c. 
Wine not laden, or unladen without permission, liable to confiscation. 
Provisions and Stores for Her Majesty's Navy exempt from duty. 

No duties on goods carried in Coasting vessel. 
Proviso. 
No drawback for goods shipped in a Coasting vegsel. 
Local Government may regulate carriage of goods coast-wise. 
Penalty for contravention. 
Times and places for shipping of goods. 
Penalty for contravention. 
Rales respecting Cargo-book to be kept by Masters of Coasting vessels. 
Penalty for breach of rules. 
Coasting vessels to deliver account, and obtain Port-clearance, before leaving Port of 

Lading. 
Penalty in case of account being false. 
Officer in charge of Custom House may require a bond before Port-clearance is gmnted. 
Penalty for failure to produce certificate. 
Grant and revocation of general pass. 
Time for delivery of pass, and penalty for failure. 
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SECTION. 
158. Goods on Coasting vessel, if excisable, not to be ullladeil without due permission. ,.:; 

159. Bnalty for breach in respect of lading, carrying coast-wise, and unlading. 
160. Customs Ofticers may go on board, and examine any Goading vessel. 
. Penalty for refusal to produce documents. 

CARGO BOATS. 

Local Government may prohibit plying of unlicensed Cargo Boats. 
Goods found in unlicensed Cargo Boats may be confiscated. 
Issue of Licenses. 

SPIRITS. 

Rules for removal of Spirits from Distillery without paymeilt of duty, and for ex- 
portation thereof. 

Spirits for export to be taken direct from Uistillery to Custom House under pass. 
Rules to be observed in the exportation of Spirits. 
Duty to be recovered on any deficiency in Spirits under Bond. 
Drawback of Excise Duty on Spirits manufactured after the English method. 
No dmrnback allowed on Spirits exported tu I~lJiau ,Purls not being Free Ports, but 

such Spirits may Le expurled under Bond. 
Duty on Spiiits exported fcom one Indian Port to another, how to be adjusted. 
Rum Shrub, LC., how to be charged with duty. 
May be exported under the same rules as Spirits. 
Spirits intended for exportation may be removed for local consumption. 
Conditions of drawback and remission of duty on Spirits. 
Re-land of Spirits shipped. 
Penalty for irregularly re-landing Spirituous Liquors. 

AGENTS. 

174. Agents must be duly authorized. 
Penalty for acting without authority. 

175. Agent to authority if reqnirerl. 

176. Importer or exporter to deliver a duplicate of the bill of entry, or shipping bill, if 
required. 

177. Penalty for non-compliance with the foregoiog provision. 

TAKING OF SAMPLES. 

178. Of[icer in charge of Cushru. House may take samples of goods. 



SECTION. ' 
179. Local Government may, with sanction, fix value of ad valorem articles. 
180. Assessment of goods liable to duty according to value. 
181. Expense of piling, &c., timber, chargeable by measurement, by whom to be borne. No 

allowance for interstices. 
182. Trans-shipment of stores from one vessel to another of the same owner without 

payment of duty. 
188. Pmvisions, stores, Ptc., for consumption on vessels proceeding to Foreign Ports, may 

be exported, duty-fiee, on certain conditions. 
184. I n  case of dispute, the duty to be deposited, pending orders of Chief Customs 

Authority. 
185. Payment of duties short levied or erroneously refunded. 
186. No refund of charges erroneously levied or paid, unless application be made within 

six months. 
187. Importer and exporter to pay expense incidental to compliance with Custom House 

rules. 
188. N o  compensation for loss or injury except on proof of wilful neglect. 
189. Rates of Wharfage fees to be fixed by the Chief Customs Authority. 
190. Saving of anchorage and harbour dues, also special dues on opium, tobacco, ganja, 

spirits, and salt. 
191. Duplicates may be granted and amendments made on payment of fee. 
9 Customs Officers may be exempted from service on any jury or inquest. 

Penalty for Commanders of Tug-steamers or Pilot-vessels receiviug or discharging 
any goods without due authority. 

Penalty for shipping, landing, concealing, &c., contrary to  Act. 
Vessels in Port with a cargo, and afterwards found in ballast, and cargo unaccounted 

fol; liable to confiscation. 
Tackle, &c., and packages and contents included in confiscation of vessels and goods. 

Also conveyances used in  removal. 
G o d s  may be detained, and Port-clearance refused, pending the payment of fines 

incurred. 
Persons reasonably suspected may be detained. 
Vessels, goods, and persoEs may be seized or detained. 
Vessels and goods seized how to be dealt with. 
Persons detained to be taken to nearest Magistrate or Officer of Custom House. 
Persons taken before a Justice for offence under Custolns Acts may be .detained or 

admitted to bail. 
Any person escaping may be afterwards detained. 
Persons in Her Majesty's Navy, when detained, to be secured on board until warrant 

procured. 



SECTION. 
205. When seizure is made, scizing Officcr to give reason in writing. 
2OG. Procedure in respect of goods seized on suspicion. 

Penalty for neglect of Police Officer to give notice. 
207. Officers of Customs may stop carts, &c, and search for goods on reasonable 

suspicion. 1 

208. Magistrate of District may issue search-warrant on application. 
209. Persons may be searched, on reasonable suspicion. 

Penadty for possession of smuggled goods. 
210. Persons before search ,nay require to be taken before a Magistrate, &c. 
211. Penalty for searching persons on insufficient grounds. 
212. Customs Officers, if guilty of breach of duty, how punishable. 
213. Customs Officers committing or conniving a t  frauds, how punishable. 
214. No suit or proceeding to be commenced without notice, or after stated intervd. 
215. Punishment for obstruction to Customs Officers. 
216. Penalty for making false declaration, refusing to answer questions, &c. 
217. Penalty for unauthorized declaration to value of goods. 
218. Officer in charge of Custom House may adjudge confiscations, and penalties. 
219. Local Government may confer like powers on other Officers of Customs. 

Proviso. 
220. Appeal from Subordinate to Ohief Customs Authority. 
221. Penalty under this Act not to interfere with punishment which may be inficted ulldcr 

any ohher law. 
222. Offences not specially provided for, how to be adjudicated. 
223. Penalty adjudged by Magistrate, &., may be remitted or commuted by Chief Customs 

Authority. 
224. How payment of penalty to be enforced. 
225. Periodslof imprisonment, in default of payment of penalty or fine, to be fixed within 

certain limits. 
226. Imprisonment to terminate upon payment of the fine. 
227. Or  upon payment of proportional part of fine. 
228. On contiscation of vessel, or goods, property to vest in Her Majesty. 
$329. Appropriation of ~enalties, &c., and grant of rewards. 
230. Commencement of Act. 

A. Form of Application for a license for private Warehouse. 
B. Form of ,, to warehouse Goods. 
C. Form:of Bond for Import duty. 
D. Form of Application to remove Goods from T&'arel~ouse. 

.E. Form of ,, , ,, ,, ,, one Warehouse to  another. 
3. Form of Shipping Bill. . 

G .  Form of Coasting Pass. 
H. Form of Bond for the removal of Spirits from liceased Distillery. 



ACT No. VI OF 1863. 

(Received the ussent of the Governor General on t?ze 29th Janua7-y 1863. ) 

An Act do consolidate a.nd amend the ZUTOS relating to the adnzinistration of the 
c- Depurtmerrzt of Sea Customs in Irbdia. 

WHEREAS it is expedient that the lams relating to the administration of 
the Department of Sea Customs in India should be con-' 

Preamble. 
solidated and amended ; It is enacted as follows :- 

Title. 
I. This Act shall be called the Consolidated Cus- 

toms Act. 

11. Prom and after the date on which this Act shall come into operation, 
Regulation IX. 1810 of the Bengal Code (for rescincli~zg 

Laws repealed. 
the whole of the Regulations at present ik force for the 

collection of the Government Customs in the Provinces of Bengal, Behur, Orissa, 
atzd Benares, and in the Ceded and Conquered Provinces ; and for re-~stablislz- 
ing those Castoms with amended Rules for the collection of them), Regulation 
VI .  1814 of the said Code ( f o r  modifying certai?&purts of Regulation IX. 1810 
and ~egulat ion I.1812), Regulation X X I .  1817 of the said Code (for modyying 
and explaining certain parts of Regulation 1 K  1815), Regulation XV.  1826 
of the said Code (to make certain alterations in the rates of Duty cha~~ged, and 
Drawbacks allowed on Goods Imported or Exported by flea at the Port of 
Calcutta or any other place within the Territories immediutely subordinate to 
the f yesidemy of 3'07-8 WidEiam, and to amend and consolidate the llzcles ila 

force relative to such Duties and Drawbacks), Regulation XV.  1829 of the said 
Code (fop altering the mode oJr valuing Goods Imported by Sea, with a view 
to the assessment of Customs Duties thereon), Regulatiou 111. 1830 of the said 

Code 



ACT No. VI OF 1863. 

Code ( f o ~  uneetzding puvl of tlze rules of Regulation X K  1829, ctad likewise for 
better enfoalcing the puyment oj' Duty on the -Exportation of Goods by Sea), R s u -  
Int,ioii VT. 1833 of the said Code ( for  vascivading part of Regulutimz ATE 1129, 
and fog* enacting other rules ilz the case of Goods imported bg hCea), Acts XIV 
and XXV of 1836, Act XVI of 1837, Act Vr of 1841 ( for  prohihitifig the An- 
portation of R a m  and R u m  S h ~ u h  into the PresicZency of Port Wil l ium in Befzg,gn2), 
Act XI11 of 1841 ( f o ~  explaining the provzsions of A c t  No. X X P o f  1836j, 
S o t  XXII I  of 1841 ( fol-  prolfi;biling tlze Inqortation of R u m  and &um Slzrub 
into the Presidency of' Fort St. George i n  Xudras), Act XXV of 1843 ( f o r  
nzakifzg tlze provisions of 5 & 6 Tic., c. 47, Section X I ,  applicable to lizdia), 
Sections XVII to XLI and 8ections XLVI to LXVIII of Act VI  of 15$4 

,,. ,,, ,,;. ; ;  -,,,7 ;;,, i~j~~.III,II>~<,.~~ :,.:-i.: ..i.--. . .... ". .,'... .,.... ...- . . '  Y".'. ...,r.rr.. *';", ,>,.,.c,~, ,,,,::2-, .... -L:~~-~I.I" I.>.>,, . . ' .  .%>*., ,~...' .,- 

( F & o ~ i s ~ z i n g  the lety o f  Transzt or fizland Customs Duties, for revising the 
Duties on Ihports  and Bxpoj*ts by Sea, and fov determining the price at whiclz 
Salt slzull be sold for home consumption witlzin the territoj-ies subject to the Goverw- 

C 

nzent of Fort S t .  George), Section I11 of Act VI of 1848 ( for  equalizing the 
Duties on Goods Intpo~ted and Exported on Foreign and Britislz Bottoms, and fog- 
ccbolishirzg Dzcties on Goods car9*iedfrorn8 Port to P o ~ t  in the Territories subject to 
the Governnzent of the East India Compa~&y), Act VII  of 1848 ( t o  except 
certain B e e  Ports from the operatiofz of Section III of A c t  PI of 1848 
and otlterwise to amend tlzat Act) ,  Act X of 1850 (to declare Aderb a B e e  Port),  
Act I of 1852 (for tlze consolidutio~z and amendment of the laws relating to the 
Customs under tlze Presidency of Bombay), Act XXIX of 1855 ( for  arnepzdilig 

k ,4ct ATo. PI of 1844), Act VII  of 1859 ( to  alter the Duties of Customs on Goods 
' 

Iinported or Exported by Sea), Section I11 of Act XXII of 1859 (to amend 
Ac t  1 of 1852,for the consolidation and amendment of the laws relatin9 to the 
Customs under tlze Presidency of Bombay), 8ections I11 and I V  of Act X .of 
1860 (to amend Act  TI1 of 1859, to alter the Buties of Customs on Goods Im- 
ported or Exported by Seal and Section I1 of Act XXIII of 18@J (to amend Act  . - . d m ,  .,.%h-- *r+--hr*~'-*ni~n--, ml ,pnROss~ #'-- 

X X I o f  1856, to consolidate and amend the laws relating to the Abkaree Bevenue 
in the Presidency of Fort William i n  Bengav-are repealed ; except in so far as 
they repeal the whole or any part of any other Regulation or Act; or relate to 
Duties leviable on Salt or Opium ; and except as to any act done, offence 
committed, or liability incurred before the date on which this Act shall come 
into operation. a 

- - 
111. The following words and expressions in this Act have the meanings 

Interpretation. 

- 
hereby assigned to them, unless there be something in the- 
subject or context repugnant to sucli construction :- 

1. The 
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1. Tlie words "British India" denote the Territories that are or shall 
become vested in Her Majesty by the Statute 21 & 

"British India." 
22 Vic., c. 106 (entitled lC An Act for the better govern- 

ment of India"), except the Settlement of Prince of Wales' Island, Singapore, 
and Malacca. 

2. The words c c  Local Government" denoke the persons ailthorized to 
administer Executive Government in any part of British 

"Local Government." 
India ; or the Chief Executive Officer of any part of 

British India under the immediate administration of the Governor-General of 
India in Council, when such Chief Executive Officer shall by an order of the 
Governor-General in Council published in the Official Gazette, be authorized 
to exercise the powers vested by this Act in a Local Government. 

C 

3. The words c c  Chief Customs Authority of the Presidency or place," 

" Chief Customs Autho- 
denote the persons authorized to exercise, under any Local 

r!ty of the Presidency or Government, %he chief control in the Department of Cus- 
place." 

toms in any Presidency or place. 

4. The words '' Chief Officer of Customs of the Port" denote the Execu- 

"Chief Officer of CUS- 
tive Officer of highest rank in the Department of Customs 

touls of the Port." in any Port. 

5.  The words Fc Officer in charge of the Custom House" include every 

a Officer in charge of the Officer of Customs who is for the time being authorized 
oustom House." to have separate charge of a Custom House. 

6. The word Magistrate" includes every Officer exercising the powers 
I‘ &lagistrate." of a Magistrate. 

7. The words "Free Port" denote any Port a t  which no Duties of Cus- 
" Free Port." toms are leviable. 

8. The words cc Foreign Port" include any Port situated beyond British 
6' Foreign Port." India, and any Pree Port. 

9. The words Foreign Goods" include all goods not produced or manu- 
LC Foreign GOO&." factwed in British India. 

10. The word " Vessel" includes any thing made for the conveyance by 
I' Vessel." water of human beings or property. 

11. The 
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11. The words '; Coasting Vessel" denote any Vessel plying between one 
"Coasting Vessel." Port in British India not being a Free Port and another 

Port in British India not being a Free Port, without louching at any interme- 
diate Foreign Port, 

12. The words "Master or commander" include every person, 

"Master or Command- except a Pilot,' having command or charge of any 
er." vessel. 

13. The word '"CVarehouse" denotes any place approved, appointecl, or 
rr Warehouse." licensed for the keeping and securing of goods entered to 

be warehoused without payment of duty on the first entry thereof. 

14. Words importing the singular number include the plural number, 
and words importing tlie plural number include the sin- 

Number. 
gular number. 

Gender. 
15. Words importing the masculine gender include 

females. 

IV. It shall be competent to the Chief Customs Authority of any Presi- 

Making, issuing, and dency or place, with the sanction of the Local Government, , 

publishing of rules. to make and issue rules for regulating the practice and 
proceedings of OEcers in the Department of 8ea Customs ; and from time to 
time to add to, alter, or revoke such rules or any of them ; provided that no 
rule so made shall be inconsistent with any provision of this Act, or of any 
other law for the time being in force. Any rules made under this section shall 
be published in the Official Gazette. 

V. Any rules made under the last preceding Section may ,include -such 
rules as appear expedient for the landing and shipping of 

Alsp rules respecting 
passengers' baggage and passengers' baggage and the passing of the same through 
mails. the Custom House; and for the landing, shipping, and 
clearing of parcels forwarded by Her Majesty's or other mails, or by other 
regular packets and passenger vessels. When any baggage or parcels are made 
over to an Officer of Customs for the purpose of being landed, a fee of such , 

amount as the Local Government shall from time to time direct, shall be 
chargeable 
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dhafgeible thkreon, as compelisation for the expense and trouble incurred in  
nd depositing Lht: same in the Cuslurr~ Huuse. 

. .If any dispute shall arise between any Officer of Customs, and any 
Master or Commander of a vessel, or importer, exporter, 
owner, or consignee of goods, or agent, or other person, 

in respect to any matter (not specially provided for by any law for the time 
being in force) relating to the jmportation, exportation, or warehousing of any. 
goods, or to the levy of any duty or penalty thereon, or to any seizure or for- 
feiture thereof, the Chief Customs Authority of the Presidency or place i n  
which such dispute shall have arisen shall settle the same, subject to an appeal 
to the Local Government, acting under the general instructions of the Governor- 

* 
General of India in Council. 

VII.  The Local Governme'ht of every Presidency or place in which Duties 
of Sea Customs are levied, shall appoint such persons as 

Local Government to 
appointthe necessaly offi. it may deem proper to exercise the powers confefred, and 
cers. to perform the duties imposed by this Act. Every person 
so appointed shall be liable to be suspended or dismissed by the Local Govern- 
ment which appointed him. 

VIII.  The Local Government may delegate to any Authority within its 

Local Government may jurisdiction in the Department of Customs the whole 
delegate its powers to or any portion of the powers vested in it by the last 
other Customs authority. 
Subordinate Officers liable preceding Section. Every subordinate Officer who is ap- 
to be suspended or dib- 
missed by the ~ ~ t h ~ ~ i t ~  pointed by virtue of such delegated power, shall be liable 

i appointing; them. t o  be suspended or dismissed by the Authority which ap- - 
pointed him. 

Ix. At any Port'or place a t  which there is no Officer in charge of a Cus- 

The Collecboi of Re- 
tom House, t.he Collector of Eevenue of the District and 

venue of District to per. the Oficers'subordinate to such Collector shall be deemed 
form duties of Customs 
Officer, where there is no to  be the proper Officers .for the performance of all duties 
separate Customs Officer. requked by this Act to be performed by an Officer in 
charge of a Custom House and other Officers of customs. 

X. The 
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X. The Local Government of any Presidency or place may from time to 

Looal Govcmmenh may 
time declare, by -notice in the official Gazette, the places 

from time to time appoint within such Presidency or place which alone shall be 
Ports and Wharves for 
shipment and lauding, Ports for the shipment and landing of goods; and may 
and may altel; &c. declare the limits of such Ports ; and may appoint proper - - -  

places therein to be Wharves for the landing and shipping of goods ; and may 
declare the bounds and extent of any such Wharf; and may from time to time 
alter the limit of any Port, or Wharf ; and may alter the name thereof. Every 

Port and Wharf mhich shall have been declared and ap- 
Existing Ports and 

Jvharves to continue in use pointed, or whidi shall be existing as such, at  the date on 
which this Act shall come into operation, shall continue 

to be such Port or Wharf, until the Local Government shall otherwise declare 
by notice in the Official Gazette. 

Y 

XI. The Governor-General of India in Council may from time to time 
declare, by notice in the Official Gazette, that any Port 

Governor-General in 
Council may declare in British India shall be a Free Port at.which no Duties of 
Free Ports. Customs shall be levied on the importation or exportation 
of goods by Sea. 

XII .  The Governor-General of India in Council may from time to time 
declare, by notice in the Official Gazette, that any Port on 

Governor-General may 
declare that anIndian I,ort the Continent of India, though such Port be situated be- 

Indiashallbe yond British India, shall be regarded as a British Indian 
regarded as a British In- 
dian Port for certain pur- Port for the purposes of Section XVIII,  of Section CXLI, 
poses. 

and of Sections CXLIX to CLX of this Act, in so far as 
the said Sections or any of them are capable of being applied with respect to 
such Port ; and may in like manner from time to time by notice in the Official 
Gazette revoke or suspend the operation of any such declaration. So long as 
any such declaration shall be in force in respect to any Port, goods exported 
thereto from any Port in British India, or imported therefrom at any Port in 
British India, shall, as regards warehousing, drawback, and all other matters for - 
whicli provision is made in any part of this Act, be treated in all respects like 
similar goods exported from one Port in British India to another such Port, or 
imported a t  one Port in British India from another such Port. 

XI I I .  If any goods be landed or shipped, or if an attempt be made to 
land or ship any goods, or if any goods be brought into 

Penalty for landing or 
shipping goods at  un- any bay, river, creek, or arm of the Sea for the purpose of 
authorized Port, &c. 

being landed or shipped at  any Port or place, which, at  
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the date of such landing, shipment, attempt, or bringing, shall not have been 
declared to be or shall not be existing as a Port for the landing and shipment of 
goods, such goods shall be liable t o  confiscation, together with any ship, boat, 1 

wriage, or other means of conveyance engagedin such landing or shipment, 
pr attempt to land or ship, or bringing for the purpose of landing or 
shipment. 

XIV. The Local Government of any Presidency or place may from time 
Local Government may to time declare, by notice in the Official Gazette, that any 

dedare Warehousing Ports 
axid Places. Port or place within such Presidency or place shall be a 
Warehousing Port or place for the purposes of this Act; and every Port which, 

at the date on wllich'this Act shall come into operation, 
Existing Ports to con- 

tinue in use until other- shall have been declared to be or shall be existing as a 
,vise declared. Warehousing Port, shall continue to be a Warehousing Port 
under this Act, until the Local Goverpment shall otherwise declare by notice 
in the Official Gazette. 

XV. I n  any Warehousing Port or place the Chief Customs Authority of 
the Presidency or place may from time to time approve, 

Approval, appointment, 
and licensing of WWe- appoint, or license Warehouses or places of security 
houses. wherein goods may be deposited without payment of duty 
on the first entry thereof ; and every Warehouse which, at  the date on which 

this Act shall come into operation, shall have been ap- 
Existing Warehouses to 

continue in use until other. proved, appointed, 02 licensed as such, shall continue to 
wise ordered. be a Warehouse under this Act, until otherwise ordered 
by such Chief Customs Authority. 

LEVY OF AND EXEMPTION PROM CUSTOMS DUTIES. 

XVI. Duties of Customs shall be levied on goods imported by Sea into 

Import Customs. 
any Port in British India, not being a Free Port, from any 
Foreign Port or place, at  such rates and with such exemp- 

tiolls as may be prescribed by any law for the time being in force. 

XVII. Duties of Customs shall be levied on goods exported by Sea from 

ExpoTt Customs. any Port in British India, not being a Free Port, to any 
Poreign Port or Place, at such rates and with such exemp- 

tions as may be prescribed by any law for the time being in force. 

XVIII. No 



ACT No. VI OF 1863. 

NO Duties on goodS XVIII. No Duties of Customs shall be levied on 
c a ~ i e d  from One Indian goods carried by Sea fi*om any port in Britifih India,, 1101; 
Port to another not, rt 

Froo Purl. being a Free Port, to any other Port in British India, not 
being a Free Port. Provided that nothing in this Section shall apply to 

Proviso as to Opium, Opium or Salt, or to Spirits manufactured after the Eng- 
Salt, and Spirits. lish method. 

XIX. It shall be lawful for the Local Government to authorize the Chief 

Local Government may Customs Autllority of any Presidency or place, to ex- 
in certain cases authorize empt by special order, from the payment of duty, under 
exeml~tion from payment 
of duty. stated circumstances of an exceptional nature, any goods 
on which duties of Customs are directed to be levied by any law foi the time 
being in force. 

XX. It shall be lawful for the Officer in charge of a Custom House to 
pass free of duty at his discretion any baggage in actual. . Baggage in actual use. 
use; and for this purpose to determine, subject to such 

general rules as may from time to time be made under Section I V  of this Act, 
whether any goods shall be treated as baggage in actual use, or as goods sub- 
ject to duty. 

Prohibitions and restric- XXI. The importation into or exportation from 
tions. British India of the goods enumerated in the following 
Clauses is prohibited :- 

1. Any book printed in infringement of any law in force in British India 
on the subject of copy-right, wheu the proprieto~ of such copy-right, or his agent, 
shnll have given to the Chief Customs Authority of the Presidency or place a 
notice in writing that such copy-right subsists, and a statement of the date on 
which it will expire. 

2. False or counterfeit coin; or coin which purports to be Queen's coin. 
of India, but is not of the established standttrd in weight or fineness. 
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~ ~ 1 1 .  The irnportatioil into Rribish India of arms or an~rn~~nition, except 
under a license from the Governor-Geiieral of India in 

Importation without 
. licMnsu uf %rms %,?d UUI Council, 01- fr?m surfit: Ollicer authorized iu bhat behulf 

munition, prohibited. by the Governor-General of India in Coancil, is prohi- 

,bited. Nothing in this Sect'ion shall apply to foding pieces, and sporting 
powder, 60126 Jide imported by any person in reasonable 

Proviso. quantities for his own private use. 

1 XXIII.  I t  shall be lawful for the Governor-General of Inclia ill Council 

~ ~ ~ ~ ~ ~ ~ ~ - G ~ n ~ ~ ~ l  may from time to time hy notice in the Official Gazette to  
or restrict import- 

ation or exportation of prohibit or restrict the importation or exportation of any 
good% particular class of goods. 

XXIV. If  any goocls, the importation or exportatioii of which is pro- 
* 

~ u o d s  impoited or ex- hibited or restricted, or shall hereafter be prohibited or 
polted contrary to prohi- restricted, be imported into or exported from British India 
bition liable to confisca- 
tion, and persons concern- contraiy to such prohibition or restriction ; or if any 
ed to penalty. 

attempt be made so to import or export any such goods ; 
or if any such goods be found in any package produced to any Officer of Customs 
as containing no such goods; or if any such goods or any goods subject to a 
duty or restriction, in respect of importation or exportation, be found either 
before or after landing or shipment to have been concealed in any manner on 
board of any vessel within the limits of any Port in British India ; or if any 
goods, the exportation of which is or shall be prohibited or restricted, be 
brought to any Wharf in order to be put on board of any vessel for exports- 

I 
tion contrary to such prohibition or restriction,-such goods together with 
any goods which shall be found packed with or used in concealing them shall 
be liable to confiscation ; and any person concerned in  any such offence shall 
be liable to a penalty not exceeding three times the value of the goods, or not 
exceeding one thousand Rupees. 

. XXV. It shall be lawful to import into, or to export from, British India 
any goods, the importation or exportation of which is not 

Importation, eqor ta-  
tion, and warehousing. prohibited or restricted by any law or n0tic.e of the 

Governor-General of India in Council, for the time being 
in force ; and any dutiable goods, the importation and warehousing of which is 
not prohibited or restricted by any such law or notice, may under the rules for 
the warehousing of goods in force a t  the Port of importation, be warehoused 
without payment of duty on the first entry thereof. 

XXVI. On 
C 
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XXVI. On the importation into, or exportation from, any Port in British 

Owner, kc., to declare India of any goods not liablc to duty, or liable to firea 
value of goods bill duties to weight or quantity only, or to  duties 

of ent,ry or clearance, and 
if necessary, to produce on fixed Tariff valuations, the owner, consignee, iELp0ftel., 
invoice, &c. 

exporter, or agent of such goods shall, in his bill of entry 
I - 

or shipping bill, truly declare their real value to the best of his knowledge and 
belief. I n  case of doubt, it shall be laxrful for the Officer in charge of the 
Cnstom House to require any such person or any other person who shall be 
in possession of any invoice, broker's note, policy of insurance, or 0th- docu- 
ment, whereby the value of any such goods can he ascertained, to produce the 
same, and to furnish any information relating to the value of such goods wllicll 
it shall be in his power to furnish. And it  shall thereupon be the cluty of 
such person to produce any such document or to furnish any such infolmation 
so rcquircd by such Officer. 

XXVII. If, upon the examination of any goods entered for duty and 
chargeable ~ i i t h  duty upon the value thereof', but for 

Under-valued goods how 
to be dealt d h .  which a specific value has not been fixed by the Local 

Government, with the sanction of the Governor-General 
of India in Council, it shall appear to a n  Officer of Castoms that such goods , 

are properly cha~geable with a higher rate or amount of duty than that to 
which they would be subject, according to the value thereof as stated in the 
bill of entry or shipping bill, it shall be lawful for such Officer to detain such 
goods. I n  every such case the detaining Officer shall forthwith give notice 
in writing, to the person entering the goods, of their detention and of the 
value thereof as estimated by him ; and the Officer in charge of the .Custom 
House shall, within two clear working days after such detention, or within 
such reasonable period as rnai with the consent of the parties be arranged, 
determine either to deliver such goods on the entry of rjuch person, or to retain 
the same for the use of Government. If the goods be retained for the use 
of Government, thk Ogcer i n  charge of the Custom House shall cause the 
full value at which such goods were entered to be paid to the person enter- 
ing the same, in full satisfaction for such goods, in  the same manner as if 
such goods had been transferred by ordinary sale, and shall then cause the 
goods to be sold by public auction after due notice in the Official Gazette. 
If the proceeds arising from such sale shall exceed the sum paid to the person 
entering the goods, together with the duty to which the goods are liable, and 
all charges incurred by Goverllment in connection with them, a portion not I exceeding 

i 
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exceeding one-half of the ovellplus shall, at the discretion of the Chief Officer of 
@.ustoms of the Port, be payable to the Officer who detected the under-valuation 
of tho. good& Nothing in this Section ~11~11 pilcvont, tthc Chief Officer of Cus- 
toms of the Port, when be shall have reason to believe that any such under- 
valuation was solely the result of accident, from permitting the person entering 
the pods, on his al~plication for that purpose, to amend such entry, as regards 
valuation, on payment of such increased rate of duties, or on such other terms 

he may determine. When goods are retained under this Section on account 
of Government, the duties payable thereon shall in no case be levied from the 
person entering such goods. 

XXVIII. If it be found, when any goods are entered at or brought to be 
passed through a Custom House either for importation 

Goods brought to be or exportation, that the packages in which they are con- 
passed through tho Cus- 

8 
tom House liable to con- tained differ widely from the description given in the entry 
fiscation in  case of discre- 
pancy, miS-description, &c. or application for passing them ; or that the contents 

thereof have been wrongfully described in such entry or 
application as regards the denominations, characters, or circumstances according 
to which such goods are chargeable with duty, or are beingnimported or export- 
ed ; or that the contents of such packages have been wilfully mis-stated in re- 
gard to sort, quality, or quantity; or that goods not stated in the entry or ap- 
plication have 'been fraudulently concealed in or mixed with the articles specifi- 
ed therein, or have been packed to deceive the Officers of Customs, such pack- 
ages, together with the whole of the goods contained therein, shall be liable to  
confiscation. 

XXIX. If upon the first levying, repealing, enhancement, or reduction of 

Date of importation how any duty, or upon any change of any fixed valuation for 
to be determined. duty, or upon the first permitting, prohibiting, or restrict- 
ing of any importation, it shall become necessary to determine the exact date 
on which an importation of goods had effect, such date shall be deemed to be 
that on which the goods were actually entered for home consumption at the 
Custom House. 

XXX. If, in like n~anner, it shall become necessary to determine the 

Date of exportation how exact date on which an exportation of goods had effect, 
to be determined. such date shall be deemed to be that on which the goods 
were actually entered outwards at the Custom House. 

XXXI. If 
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XXXI. If goods produced or manufactured in British Tndia imported 
into any Port in  British India from any Foi4eign Port or 

Re-imported articles of 
countr.~r produce to be place, such goods shall be treated as Foreign goods, and 
cleerned Foreign. 

shall be liable to all the duties,. conditions, and restric- 
tions t~ which Foreign goods of the like kind and value are liable on the first 
importation thereof. Provided that if such importation shall take place within 

three years after the exportation of such goods, and it 
Proviso. 

shall be proved to the sa,tisfaction of the Officer in charge 
of the Custom House that tlie property in such goods has continued in the per- 
son by whom or on whose account they were exported, the goods may be en- 
tered as Indian goods, in such manner as the Chief Customs Authority of the 
Presidency or place shall, from time to time, direct. Goods, for which any 
drawback of Excise shall have been received on exportation, shall in all cases 
be treated as Foreign goods, unless the Chief Customs Authority of the Presi- 
dency or place shall in any case otherwise direct by special order. 

XXXII. The Shkf Customs Authority of any Presidency or place may, 
stations may be ap- from time to time, appoint in any Port in British India, 

pointed for Customs 
Otficers to board and also stations or places at  which vessels arriving at, or depart- 
land from ship. ing from such Port, shall bring to for the boarding or 
landing of Officers of Customs, and may direct a t  what particular place i n  any 
such Port, small vessels, not brought into Port by Pilots, shall be required to 
anchor or moor. The Chief Officer of Customs of any such Port may, a t  any 
time, station Officers of Customs on board of any vessel, while such vessel re- 
mains within the limits of the Port. Any person infringing any rule or order 

made under this Section by the Chief Custolizs Authority of 
Penalty for infraction. 

any Presidency or place, or by the Chief Officer of C u s  
toms of any Port, shall be liable to a penalty not exceeding five hundred Rupees. 

IMPORTATION. 
XXXIII.  I t  shall be lawful for the Local Government of any Presidenc;y 

or place, by notice in the Official Gazette, to fix a 
Places may be fixed by 

the Local Government be- place in any River or Port, beyond which place it shall 
yondwhich inward bound not be lamrful for any vessel, whether laden or in ballast, vessels are not to proceed 
until a Manifest has been arriving from any Foreign Port or lllace, to  pass, until 
delivered. 

the Master or Commander thereof shall have delivered to 
tlie 
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the Pilot, Officer of Customs, or other person duly authorized to receive tlie 
,ame, a Report or ~ a n i f e s t  containing a true specification of all goods imported 
in such v e ~ R ~ l  with such particula,rs (as to the name, nation, t,onnnge, cargo, 
and Ports of lading of such vessel) and made out i q  such form as shall, 
from time to time, be directed by the Chief Customs Authority of the Presi- 
dency or place in which such River or Port is situated. 

XXXIV. If, in any River or Port wherein a place has been so fixed by 
the Local Government, the Master or Commander of any 

On Master to be vessel arriving from a Foreign Port or place shall wilful- liable to penalty. 
ly omit, before passing beyond such place, to deliver a 

ELeport or Manifest in the form and containing the particulars indicated in the 
last preceding Section, in so far as they are applicable to his ship, cargo, and 
voyage ; or if any Report or Manifest so delivered shall not contain a true spe- 

P 

cification of all goods imported in such vessel, such Master or Commander shall, 
in every such case, be liable to a penalty not exceeding one thousand Rupees. 

XXXV. If, in any River or Port wherein a place has been fixed by the 
Penalty for failure to re- Local Government under' Section XXXIII  of this Sct, the 

port when vessel anchors 
below reporting station, Master or Commander of any vessel arriving from any 
or to deliver a, Manifest of 
the Cargo. Foreign Port or place shall remain outside or below the 
place so fixed, such Master or Commander shall, nevertheless, so soon as the 
vessel shall anchor, deliver to the Pilot, Officer of Customs, or other person 
authorized to receive the same, a Report or Nanifest as provided in the said 
Section. If any Master or Commander so remaining outside or below any such 
fixed place, shall wilfully omit, for the space of twenty-four hours after anchor- 
ing, to deliver his Report or Manifest, such Master or Commander shall, in every 
such case, be liable to a penalty not exceeding one thousand Rupees. 

? XXXVI. If, after any vessel arriving from any Foreign Port or place shall 
penalty for not delive- have entered any Port in British India a t  which a'Custom 

ing Rep0rt O' Manifest House is established, and in which a place shall not have within 24 hours after an- 
choliug. been fixed under Section XXXII I  of this Act, the Master 

1 or Commander of such vessel shall wilfully omit, for the space of twenty- 
four hours after anchoring, to deliver as required by that Section his Report or 
Manifest to the Pilot, Officer of Customs, or other person authorized to receive 
the same, such Master or Commander shall, in every such case, be liable to a 
penalty not exceeding one thousand Rupees. 

XXXVII. If 
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XXXVII. If any Pilot,, Offinfil. of Customs, or other person authorizecl to 
~eceive a Report, or Manifest from any %laster or Com- 

Penalty for Pilot, kc., 
not receiving Heport mande~ of a vessel, shall refusc so to do, he shajl, in 
Slanifest. 

every such case, be liable to a penalty not exceeding five 
l~uudred Rupees. 

XXXVIII. If any vessel aniving from any Foreign Port or place at  
~ ! ~ , d t ~  for vessel re- any Yorl in Biitish India, shall, aftcy having come to its 

ulovlllg froln l'lace proper place of mooring or unlading, remove from sucll mooring, or unlading, 
without due authority. place, except with the authority of the Master Attendant 
or Harbour Master, obtained in accordance with the provisions of Act XXIh of 
1855 (for the ~*egulutio.n of Ports arzd Port-dues), directly to some other place of 
iuooring or unlading, the Master or Commander of such vessel shall, in every 

I P snoh case, be liable to a penalty not exceeding one thousand Rupees, and the 
1 vessel shall not be allowed to enter until the penalty is paid. 

i 
XXXIX. I t  shall be iawfui for i21e Cnief Customs Authority of any 

stations maybeappoint- Presidency or place to a\ppoint stations at which any 
ed for of Customs vessel, arriving at any Port in such Presidency or place to board vessels arriving 
fi.0111 Foreign po1.t~. from any Foreign Port or place, may be required to, bring 
to for the boarding of such vessel by an Officer of Customs deputed by the 
Officer in charge of the Custom House at such Port. 

XL. If the Master or Commander of any vessel arriving at any Port in 

Penalty for not bringing British India from any Foreign Port or place shall, when 
to at boarding station. SO required under the last preceding Section, fail to bring 
to at any such station as shall have been appointed by the Chief Customs Au- 
thority of the Presidency or place for the boarding of vessels by an Officer of 
Customs, such Master or Commander shall, in every such case, be liable to a 
penalty not exceeding one thousand Rupees. 

I XLI. It shall be competent to the Officer in charge of the Custom House 
Officer in chaige of Cus- 

tom House may depute 
Officers of Customs to board 
ships; 

at any Port in British India at any time to depute a t  his 
discretion one or more Officers of Customs to board any 
vessel arriving at such Port. Every Officer of Customs 

so sent, shall remain on board of such vessel by day and by night until it be 
otherwise 
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d 
i ordered by the Officer in charge of the Custom House. Provided ishat 

it shall be coinpete~~t to M1e Office]* i n  charge of the Custom 1 Proviso. House to direct, whenever he may see fit so to do, 
X 

on such contIi t i~n~ as he map see fit to impose, that the discharge. of cargo 
i may take place without the presence of an Officer of Customs. - .  
I 

~ ~ 1 1 .  Every Master or Commander of a vessel, who shall refuse to  
receive on board an Oficer of Customs deputed as above 

Penalty for refusing to 
,.eceive Officer of custollls provided, shall be lialnle to a penalty not exceeding five 

board. hundred Rupees for each day during which such Offices 
shall not be received on board ; and the vessel shall not be allowed to enter 
until the penalty is paid. 

XLIII. Every Master or Commander of a vessel, who is bound to receive 
Servallt to be received on board Officer of Customs, shall also be bound to  

with Officer. 
Accommodatio~l of Offi- receive on board one servant of such Officer, and to pro- 

cer and Servant. vide such Offices and servant with suitable shelter and 

accommodation, and likewise with a due allowance of fresh water, and with the 
means of cooking on board. If  any Master or Oommander shall wilfully disobey 

Penalty. the directions contained in this Section, he shall in every 
such case be liable to a penalty not exceeding five hundred Rupees. 

XLIV. Every Officer of Oustoms, deputed as above provided on board 
Officers of Customs to of any vessel; shall have free access to every part thereof, 

have free access to every 
paart of the ship, and may and shall have power to fasten down any hatchway or 

and secure goods. entrance to the hold, and to mark any goods before land- 
ing, and to lock up, seal, mark, or otherwise secure any goods on board of 
such vessel. If any box, place, or closed receptacle in any such vessel be 
locked, and the keys be withheld, such Officer shall report the same to the 
Officer in charge of the Custom House, who may thereupon issue to the Officer 

on board, or to any other Officer under his authority, a 
Officer in charge of Cus- 

ton, House may authorize written order to search ; and, on production of such order, it 
search and opening of locks. shall be competent to the Officer bearing the same to re- 
quire that any place, box, or closed receptacle in such vessel be opened in his 
Presence; and, if it be not opened upon his requisition, to break the same open ; 

Goods found concealed and any goods that shall be found concealed therein, and 
liable to coufiscation. that shall not be duly accounted for to the satisfaction of 
the 0fficer in charge of the Custom House, shall be liable to confiscation. 

XLV. If  
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XLV. If any Mastey or Coullllander of a vcssal shall refuse to  allow such 

penalty for masters re- vessel OP any box, place, or closed receptacle in. such vessel 
sjsting search, $c. to be searched when so required by an Officer of Customs 
bearing a written order to search ; or if an Officer of Customs shall place any 
lock, mark, or seal upon any goods, and such lock, mark, or seal shall be wilfully 
opened, altered, or broken, before due delivery of such goods ; or if any such 
goods shall be secretly conveyed away; or if any hatchway or entrance to the 
hold, after having been fastened down by an Officer of Customs, shall be opened 
without his permission, in every such case the  aster or Commander of such 
vessel shall be liable, upon conviction before a Magistrate, to a penalty not ex- 
ceeding one thousand Rupees. / 

XLVI. No vessel arriving in any Port in British India from any Foreign 
Bnlk not to be broken Port or place, shall be allowed to break bulk until a Re- 

until Manifest, &c., de- 
livered, and ship entered port or Manifest shall have been delivered as hereinbefore 
at Custom House. provided; nor until a copy of such Report or Manifest, 
together with an application for entry inwards, shall :lave been presentee! tc  the 
Officer in charge of the Custom House, and order shall have been given thereon 
by such Officer for the discharge of the cargo. The Officer in charge of the Cus- 
tom House may refuse to give such order, until any Port-clearance, cockett, or 
other paper, which he shall know or have reason to believe had been granted at  
the place from which the vessel is stated to have,come, shall likewise have been 
delivered to him. Nothing in this Section shall prevent an Officer in charge of 
a Custom House from granting, on receipt of the original Report or Manifest, 
and prior to the entry of the vessel at the Custom House, a special pass, under 
such rules as shall from time to time be prescribed by the Chief Customs Author- 
ity of the Presidency or place, for the un-shipping of Bullion or Treasure. 

XLVII. The Master or Commander of every vessel arriving from any 
Mashr, if required, to Foreign Port or place shall, at the time of applying for 

deliverBillOflading* entry inwards at any Port in British India, deliver to to Officer in cha~ge of 
Custom House. the Officer in charge of the Custom House, if required 
so to do, the bill of lading or a copy thereof for every part of the cargo 
laden on board, and shall answer all such questions relating to the vessel, 
cargo, crew, and voyage as shall be put to him by such Officer. If any such - 

bill of lading or copy thereof shall be false ; or if any such 
Penalty for false entry, 

alteration, bill of lading or copy shall have been altered with fraudu- 
lent intent; or if the goods expressed in any such bill 

of 
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of lading or in any bill of lading of which a copy shall be so produced shall not 
have been b o ~ &  fide ~ h i ~ ~ f i d  On board of such vessel; or if any such bill of 
lading. so produced, or any bill of lading of which a copy shall be so produced 

by Master or Commander, shall not have been made previously to the 
departure of the vessel from the place where the goods expressed in such bill 
of lading were shipped ; or if any part of the cargo shall have been staved, 
destroyed, or thromm overboard, or if any package be opened, and such part of 
the cargo or such package be not accounted for to the satisfaction of the Officer 
in charge of the Custom House; in every such case the Master or Cornmaacler 
shall be liable to a penalty not exceeding one $housand Rupees. 

XLVIIl .  Nu guuds shall be allowed t,o leave any vessel, unless they he 

Guods iiot to h v e  &hip tlnly entered in the Report or  manifest of such vessel. 
r unless entered in Manifest. If any goods be found on board in excess of those entered 

Goods not %eeing in de- 
scription a*:d rlna,nt<it~. with in the Report or Manifest, or not corresponding with the  
entry in Manifest liable 
to or extra specification therein contained, the fact shall be reported by 
duty. thc Officcr of Customs on board, and all such goods shall 
be Liable to confiscation, or to bc charged with such increased rates of duty as 
the Chief Customs Authority of the Presidency or placc shall direct. 

XLIX. If  any goods entered in the Report or Manifest shall not be found 
Penalty for not being 011 board of the vessel, or if the quantity found be short, 

able to account for miss- 
ing or deficient package, and if such deficiency be not accounted for to thc satis- 
C ~ C .  faction of thc Officer in charge of the Custom House, 
the Master or Commander of such vessel shall be liable, in addition to full 
duty, to a penalty not exceeding twice the amount of duty chargeable on the 
missing or deficient goods, if they be capable of being assessed therewith ; or 
if they he not, to a l~ehally ~ ~ u t  exueedii~g flve hundred Rupccs for every miss- 
ing or deficient package of unknown value. 

L. Nothing contained in the two Bections last preceding shall be coa- 

Amendment of obvious strued to prevent any OBicer in charge of a Custom House 
errors, &c. from permitting the Master or Commander of any vessel to 
amend any obvious error, or to supply any omission resulting from accident or 
inadvertGnce, by furnishing an amended or supplomcntary Report or Manifest. 
But the rewiving of such amended or suppleluentary documeut shall always be 
discretionary with the Officer in charge of the Custom 'House; who, if he decide 

to receil-e any such amended or supplementsry Report or Manifest, may levy 
thcrcon 

E 
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thcrcon such fee as the Chief Customs Authority of tlie Presidency or pln!c~: 
shall from time to time direct. 

LI. A period of fifteen working days after the entry of a vessel not ex- 

pedoa to be allowed far ceeding six hundred tons, or such other peliod as the Officer 
lallding Cargo. in charge of the Custom House shall direct, sliall be allowed 
(without charge for the Officer of Customs) for the landing of import cargo 
from such vessel. One additional day shall in like manner be allowed for every 
fifty tons in excess of six hundred. If the period occupied in the landing of 

Consequence of exceed- import cargo be in excess of that so allowed, the vessel 
ing same. shall be charged with the expense of the Officer of Customs 
at  a rate not exceeding five Rupees per diem (Sundays and holidays excepted) 
for such excess period. 

LII. If the importer, owner, or consignee of any goods (except such as 

Procedure in respect of 
shall have been declared by the Master or Commander as 

goods not landed within not to be landed), or the agent of such importer, owner, 
time allowed. 

or consignee, shall not land such goods within fifteen work- 
ing days after the entry of the vessel importing the same, or within such further 
period as the bill of lading of such vessel shall specify, the Master or Com- 
mander of the vessel, or the Officers of Customs on the application of such 
Master or Commander, may then carry such goods to the Custom House ; and the 
Officer in charge of the Custom House shall thereupon be bound to take charge 
of, and to grant receipts for such goods ; and, if notice in writing shall have 
been given that the goods are to remain subject to a lien for freight, primage, 
general average, or other charges of a stated amount, such Officer shall be 
bound to hold such goods until the freight, primage, duties, and other charges 
to which such goods are liable, shall be paid. 

LIII. If the cargo of any vessel, with the exception of a small quantity 
~ n d  in case of goods only of goods, shall have been landed within such period 

boing landed in time, with 
exception of only a small of a t een  days or such further period as the bill of lading 
quantity. shall specify, the Officers of Customs may, on the appli- 
cation of the Master or Commander of such vessel, direct that such remaining 
goods shall forthwith be carried in like manner to the Custom House. 

LIV. If  any earlier period than fifteen working days after t'he entry 
Effect not dischargbg of any vessel is specified in the bill of lading of such 

cargo in any earlier period 
specified in the bill of vessel for the discharge of her cargo or any pal% thereof, 
lading. and if the importer, omnep, or consignee of such cargo, 
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or the agent of snch importer, owner, or consignee, shall not land the same withill 
pried, the Master or Commander of such vessel, or the Oficers 

of Customs on tho application of such Master or Commander, may then carry 
such goods to the Custom House; and the Officer in charge of the Custom 
House shall thereupon be bound to take charge of and to grant receipts for 
such goods ; and if notice in writing shall have been given that the goods are t o  
remain subject to a lien for freight, primage, general average, or other charges 
of a stated amount, such Officer shall be bound to hold such goods until the 
freight, primage, duties, and other charges to which such goods are liable, 
shall be paid. 

LV. At any time after the arrival of any vess'el, the Officer in charge 

Goods may be landed at 
of the Custom House may, with the consent of the Mas- 

* ally time after arrival, with ter or Commander of such vessel, cause anv small sack- 
consent. " J. 

age or parcel of goods to be carried to the Custom House, 
there to remain for entry in charge of the Officers of Customs during the  
remainder of the working days allowed under the provisions of this or any 
other Act relating to Customs, for the landing of such package or parcel. 
If any package or parcel so carried to the Custom House shall remain unclaimed 
on the expiration of the number of working days so allowed for its landing, or 
at  the time of the clearance outwards of the vessel from which it was landed, 
the Master or Commander may give such notice as is provided in Section LII  
of this Act, and the Officer in charge of the Custotn House shall thereupon 
be bound to hold such package or parcel as provided in the said Section. 

I LV'I. If  the duties chargeable upon m y  goods carried to the Custom 
Procedure in case of House under the provisions of any of the four Sections 

non-payment of "ties last preceding, together ,with the freight, primage, charges within four months after 
entry of vessel. of landing and removal, rent and other charges, to which 
such goods shall be liable, shall not be paid within four months from the  
date of entry of the vessel, or if such goods 'shall not be duly warehoused 
within such period, such goods may, after due notice in the Official Gazette, 
be sold by public auction, and the proceeds thereof shall *,hen be ap- 
plied; first, to the payment of freight, primage, and general average ; next, 
to the payment of duties; and then to the payment of other charges. The 
oveiplus, if any, shall be paid to the importer, owner, or consignee of the goods, 
or to his agent on his application for the same ; provided that such application 
be made within one year from the sale of the goods, or that good reason be 
shown why such application was not so made. I f  any such goods be of a 
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pe~ishable nature, the Officer in charge of Ihe Custom nuuse may at ally Lillie 
direct the sale thereof, and shall apply the proceeds in like manuel*. Nothing 
in this Section shall be held to authorize the passing for home consumption of 
any dutiable goods without payment of duties of Customs thereon. 

LVII. If any goods be not cleared for home consumption or for mraye- " - 
house within two months from the date of landing of 

Goods not cleared within 
two nlontbs from the date such goods, or within such further period as the 
of landing to he sold. Officer in charge of the Custom House shall direct, 
such goods may, after due notice in the Official Gazette, be sold by public auction, 
and the proceeds thereof shall then be applied to the payment of duties and other 
charges. The overplus, if any, shall be paid to the importer, owner, or consignee 

of the goods, or to his agent on his application for tlze 
Disposal of proceeds. 

P same; provided that such application be made within 
one year from the date of the sale of the goods, or that good reason be shown 
why such application was not so made. 

LVIII. Except with the written permission of the Officer in charge of 

G O O ~ S  not to be landed the Custom House, no goods, with the exception of pas- 
011 Sundays, Holidays, kc.3 sengers' baggage, shall oh any Sunday, or on any Holiday permission ; nor 
except within fixed hous, or day on which the discharge of cargo is or shall be 
&c. prohibited by the Chief Customs Authority of the Presi- 
dency or place, be discharged from any vessel arriving a t  any Port i n  British 
India from any Foreign Port or place; nor, except with such written per- 
mission, shall any goods be so discharged on any day, except between such 
hours as the Chief Customs Authority shall, from time to time, appoint by 
notice in the Official Gazette; nor without the presence or authority of an 
Officer of Customs. Any Master or Commander of a vessel who shall cause or 

suffer any goods to be removed contrary to any of 
Penalty. 

the provisions of this Section, .shall in every such 
case he liable to a penalty not exceeding one thousand Rupees ; and all goods so 
unauthorizedly removed shall be liable to confiscation. 

LIX. If any goods shall be removed from on board of any vessel for the '. 
~~~d~ removed from -purpose of being landed and passed for importation, such 

ship to be forthwith land- 
ed. Otherwise liable to goods shall be forthwith removed to and landed at the 
confiscation. Wharf or other place appointed for the landing of such 
goods. If such goods be not so removed, or landed, or if the boat 
containing such goods be found out of the proper track between the vessel 
and such Wharf or other- proper place of landing, and such deviation be 

llot - 
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t accounted for to the satisfaction of the Officer in charge of tile Cuseonl 
House, soc]~ goods, together with any llessel or boat employed in removirip 
them, s]lall be liable to ~01lfiscati0n. 

x goods which shall have been discharged from an.y vessel under 

G~~~~ landed at any the authority of an Officer of Cpstoms shall be landed, 
other thau al)pOi"ted 
wllarf or place liable to except at  the Wharf or other place appointed for the Ittncl- 
confiscation. ing of such goods. No goods which shall have beer1 dis- 
charged into any boat for the purpose of being landed shall, previously to their 
being landed, be trans-shipped into any other boat without the permission of 
nn Oflicer of Customs. Any goods landed or trans-shipped contrary to the 
provisions of this Section shall be liable to confisc a t' ion. 

LXI. Wl~en  any goods shall be sent from on board of any vessel for the 

Goods lallded mitl,out purpose of being landed and passed for importation, there 
a boat-note, liable to con- 
fiscatlon, and person in shall be sent with each boat-load, or other separate dcs- 
fault, to penalty. patch, a boat-note specifying the number of pacltages so 
sent, and the marks and numbers or other description thereof. Each boat-note 
shall be signed by an Officer of the vessel, and likewise by tlie Officer of Cus- 
toms on boa~d, if any such Officer be on board. If any goods sent to be landed 
be found without a boat-note in any boat proceeding to land, such goods shall 
be liable to confiscation; or the person by whose authority tlie goods are being 
landed, or the person in charge of the boat, if it appear that the fault was with 
him, shall be liable to a penalty not exceeding twice the amount of duty levia- 
ble on the said goods. 

LXII. The importer, owner, or consignee of any goods liable to duties of 

Entry for home con- Customs, and intended to be delivered for home consump- 
sumption. tion on the landing thereof from the importing ship, or 
the agent of such importer, oKner, or consignee, shall make entry of such goods 
by delivering to the Officer in charge of the Custom House a bill of entry 
thereof in such form and containing such particulars as may, from time to 
time, be directed by the Chief Customs Autl~ority of the Presidency or place. 
The particulars of such entry shall correspond with the particulars given of 
the same goods and packages in the Report or Manifest of the ship. Whenever 
the value of any goods is required to be stated in the entry, the importer, 
owner, or consignee, or his agent, shall subscribe a declaration of the truth of 
such value at  the foot of such entry. Provided that, if the importer, owner, or 

I? consignee 
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consignee, or Iris agent, shall make s declaration before tlie Officer in ellarge of 
the Cust>oin 'flouse to the effect that he is unable, from want of full information, to 
state the ralur: or cont;eats of any case, pac,lsa,ge, or parcel of goods, then 
the O-tficer in charge shall perinit him, previous t o  the erllry thereof, to open 
sucll case, paelrage, or parcel, and examine the contents in presence of an 
OEcer of Customs, Except as provided in Section XXVPI of this Act for cases 
of obvious error, no re-va.luation of goods assessed for duty on  the declared 
value thereof shall be allowed after sucli goods shall have been removed from 
tlie Custom IIouse. 

~9 

LXIII .  If, without e n t ~ y  duly made, any goods shall be taken or passed 

for goods out of any Custom House or Wharf, the person so taking 
delirered without en tv .  or passing such goods shall in every such case be liable to 
a penalty not exceeding five hundred Rupees. Provided that no entry shall 1)s 

Proviso as to passen- required in respect of passengers' baggage, which may be 
gers' baggage. examined, landed, and delivered under such rules as slltlll 
from time to time be made under Sectioii I V  of this Act by the Chief Customs 
Authority of the Presidency or place. Any prohibited oy dutiable goods found, 
either before or after landing, concealed in any such baggage, together with the 
other contents of the package in which they are found, shall. be liable to 
confiscation. 

LXIV. If, after any goods have been landed and before,,they have been 
passed through the Custom House, the importer, owner, 

Penalty for goods being 
removed after landiqg 2nd or consignee, or his agent, or any one acting on his behalf, 
before due entiy. 

removes or attempts to remove them, with the intention , 
of defrauding the Revenue, such goods shall be liable to confiscation ; or, if the , 
goods cannot be recovered, the owner shall be liable, in addition to  full duty, 
t o a  penalty not exceeding twice the amount of such duty, if the goods be 
capable of being assessed therewith ; or, if they be not, to a penalty not exceed- 
ing one thousand Rupees for every missing or deficient package of unknown 
value. 

LXV. No claim for any abatement or refund of duty on account of 

Claims to abatement of 
damage alleged to have been sustained before entry, shall be 

duty on account of dam- allowed in respect of any goods imported into any Port 
age how to be treated. 

in British India, unles uch claim be made in writing, and Y the damaged condition of such goods be ascertained and certified, on the first 
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thereof, by a Custom House Appraiser, or by such other person as 
&age  of the Custom House shall appoint for the purpose. 

1. ~oods ,  the damaged condition of which is ascertained and certi- 
fied to tlie satisfaction of the Officer in charge of the Gus.. 

levy duty torn House, may, after notice in the Official Gazette, be 
sold by public auction at  such time (within thirty days 

tile date of entry), and at  such place, as the Officer in charge of the Cus- 
tom House shall appoint. The duty on such goods shall be adjusted on the 
@ ~ O S S  amount realized by their botzc7, Jide sale, as proved by the original accoullt 
t> 

sales, without any abatement or deduction whatsoever, except of so niuch as 
represents the duties payable on the importation thereof. On goods tlie value 
of which shall have been fixed under the provisions of Section CLXXIX of 
this Act, no abatement of duties shall be allowed, unless they be deteriorated 

P to the extent of one-fifth of their value. No abatement of duty on account of 
damage shall be allowed on Wines, Spirits, or Beer, or on any other Articles 
on which duties are levied on quantity and not on value. 

l!i LXVII.  All goods derelict, jetsam, flotsam, and wreck brought or corn- 

Goods derelict and xvreclr 
ing into any Port in British India, shall, at  all times, be 

to be treated as Foreign subject to the same duties to which goods of the like 
Goods. kind are subject on importation at such Port, unless it 
shall be shown to the satisfaction of the Officer in charge of the Custom House, 
that such goods are the produce or manufacture of any country or place, by 
virtue whereof they are entitled to, be admitted duty free ; or that sucli goods, 
if liable to duty, are entitled to an abatement in respect of damage. 

1 LXVIII.  The Officer in charge of the Custom House, whenever he'shall 
see fit, may require that goods brought by Sea, and stowed 

Officer in charge of Cus- 
tom House may require in bulk, shall be weighed or measured on board-ship before 
goods to be weighed or 
measured on board before landing, and may levy duty according to the result of 
landing. such weighing or measurement. 

LXIX. Any portion of an import cargo intended for another Port, or any 

N~ duty zn portion of ship's stores intended for the home voyage, may be declared 
imp01' intended for by the Master or Commpder of any vessel as not to be another Port, ship's stores, 
&c. landed, and may thereupnn, with trhe spec.iall sanction of 
the Officer in charge of the Custom House, be retained on board, and such caygo 
or ship's stores so retained shall not be subject to the payment of duty. Provided 

that 
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that all sucli-cargo and ship's stores shall be entered in the Export Manifest of 
the vessel, as case or ship's storcs not landcd, and on which no duty ha6 bcton 
paid. Nothing in this Section shall pycvcnt the Officer in chargo of the Cus- 
tom House from sealing up, or otherwise securing, if he see reason for SO doimg, 
any portion of such cargo or ship's stores during the vessel's stay in Port. 

WAREHOUSING. 

LXX. It shall be lawful for any person who has imported any goocls into 
any warehousing Port in British India to deposit sucl~ 

Deposit of goods in 
warehouse without pay- goods, without payment of duty on the first entry thereof, 
~iiellt of duty. in any public or private warehouse, approved, appointed, 
or licensed under this Act. 

LXXI. Every building in any warehousing Port or place which the Chief 
Customs Authority of the Presidency. or place shall, from 

Public warehouses. time to time, approve or appoint for the purpose, sllall be 
a p b l i c  warehouse for the reception of goods under this Act. Every public 
warehouse shall be under the lock and key of a warehouse-keeper appointed 
by the Chief Officer of Custops of the Port op place in which it is situated. 
The warehouse-keeper shall, to the extent provided in Sections LXXVI and 

XCII I  of this Act, and not otherwise, be responsible for 
Responsibility of keeper. the charge of all goods deposited in his warehouse, and 

for their due reception therein and delivery therefrom. 

LXXII. The Chief Customs Authority of the Presidency or place may 

Chief Cnstoms Authority from time to time determine in what divisions of any 
to decide what goods public warehouse, and in what manner, and on what terms, 
be deposited in public ware- 
house, afid on what terms. including rates of rent, any goods, and what sort of goods, 
iuay be deposited without payment of duty on the first entry thereof. A table 
of the rates of rent so fixed for every public warehouse shall be placed in a 
coiispicuous part thereof. 

LXXIII .  At any warehousing Port or place, the Chief Officer of Customs 

Chief Officer of Customs of the Port; or place shall have power to license private 
nlny license private y r e -  warehouses for the reception of goods under this Act with- 
houses at any warehousing 
Port or plase. out* payment of duty on the first entry thereof. Every 
license for a private warehouse so granted shall, unless i t  be otherwise provided 
in the licensc, be liable to be revoked after one month's notice by the Chief 
OEcer of Customs of the Port or place in which such warehouse is situated. 

LXXIV. Every 
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IV. Every application for a license for a private warehouse shali be 
cation for in writing and shall be drawn up in the form nlarked A 

annexed to tallis Act, or in such. other form as shall fronz 
time be prescribed by the Chief Customs Authority of the Presidel~oy 
and shall be signed by the applicant. 

T,XXV. Every.application for the admission of goods into any public oy 
~ o l m  of application for private warehouse shall be in writing, and shall be drawu. 

the admission of goods 
illto wu~~houso. up in the form marked B annexed to this Act, or in suclx 
other form as shall from time to time be prescribed by the Chief Customs 
A1nthorit;y of the Presidency or place, and shall be signed by the applicant. 

LXXVI. No goods shall be warehoused without payment of duty 
r N~ goods to be mare- on the first entry thereof unless such goods shall 

without paymellt have been assessed for Customs duty in like manner of duty, unless assessed for 
Customs duty. as goods intended to be passed for home ccnsumption. 
The warehouse-keeper in respect of goods lodged in a public warehouse, 

public warehouse-lreeper and the person who obtained the license in respect of 
Or  licenscqholder of privats goods lodged in a private warehouse, shall be answerable warehouse to be ansmer- 
ablo for weight or gauge. for the weight or gauge reported by the Custom House 
Officer who shall have assessed such goods, allowance being made, if necessary, 

Saving the rc-asecse. for ullagc and wastage as provided in Section XUV of this 
lUent wal'ohoused uonas Ad.  Nothing in this Scotion shall interfere with the re. on clearance for home 
consump~ion. assessment for duty of warehoused goods on their clear- 
ance for home consumption, should an  alteration of any duty or of any fixed 
valuation for duty render such re-assessment requisite with reference to the 
provisions of Section XXIX of this Act, 

LXXVII. When an application shall have been made for the warehous- 

Bond ck- ing of any goods under this Act, and when such goods 
cumstances to be shall have been assessed for duty as directed in the last Form and conditions of 
bond. prcccding Section, tht: importer, owner, or consignee, or 
his agent, shall be required to execute a bond for the amount of such duty in 
the form marked C annexed to this Act, or in such other form as shall from 
time to time be prescribed by the Chief Customs Authority of the Presidency 
or place. Every such bond shall relate to the dutics chargeable on the cargo 
or portion of the cargo of' one vessel only, 

LXXVIII. 'Every 
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LXXVIII. Every bond shall be for twice the amount of duty assessed 
Terms bonJ to be 011 the goods to which i t  rela,tss, and shall stipulate for 

executed. the payment, on demand, of any sum due on account of 
any such goods, together with interest on such sum from the date of demand a t  
such rate, not exceeding six per cent. per annum, as shall be fixed by the Chief 
Customs Authority of the Presidency or place. Bvery person who shall execute 
any such bond shall be bound thereby for the payment of all duties, interest, 
and charges that shall be claimable on account of the goods, and of penalties 
incurred for violation of the Customs lam in respect to the same. 

LXXIX. When any such bond shall have been executed, the goods to 
Period for which goods which such bond relates shall be allowed to remain in 

uiay remain wrarehouscd 
under bond. warellouse for a period not exceeding three years, without 
being liable to the demand of Import duty. 

LXXX. If any goods entered to be warehoused shall be carried into the 

Penalty for improper warehouse, unless with the authority or under the care 
~ar~yingintowa~ehouse. of the proper Officers of Customs, and in such manner, 
by such persons, within such time, and by such roads or wags, as such Officers 
shall direct, such goods shall be liable to confiscation, and the person so carry- 
ing them shall be liable to a penalty not exceeding one thousand Rupees. 

LXXXI. When the provisions of Sections LXXV, LXXVI, LSXVII,  . 

Procedure in respect of and LXXVIII shall have been complied with in respect 
goods to bemrdmused. to any goods, such goods shall be forwarded in charge 
of an Officer of Customs to the warehouse in which they are to be 
cleposited. There shall be sent with the goods a pass in which the name of 
the importing vessel, and of tlie bonder, the marks, numbers, and contents 
of each package, and the warehouse or place in the warehouse wherein they 

' are to be deposited, shall be specified. On receipt of the goods into the ware- 
house, the correctness of the pass, if it be correct, shall be duly certified by the 
proper Officer, and the pass shall be returned to the Officer in charge of the 
Custom House, after which the warehousing of such goods shall be deemed to 
have been completed. If any goods entered to be warehoused shall be withheld, 

Proviso as to confisca- or removed from any proper place of examination, before 
tion. they shall have been examined and certified by the proper 
Officer, it shall be deemed that such goods have not been duly warehoused, 
and they shall be liable to confiscation. 

LXXXII. When , 
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. . LXXXII. Wbeii goods are passed by tale or by package, the importer, 

- Penalty for mis-descrip- 
owney, or consignee of such goods, or his agent, shall, for 

tion of goods. every omission or mis-description thcrcof, tending to injurc 
the Revenue, be liable to a penalty not exceeding ten times the amount of duty 

nzight have been lost to Government by such omission or mis-description, 
knless it shall be proved to the satisfaction of the Officer in charge of the 
Custom House that the variance was accidental. If the quantity or value 
of any goods shall have been over-stated on importation, the error may be 
rectified at  any time before the warehousing of 'the goods shall be completed. 

LXXXIII.  No package, butt, cask, or hogshead shall be admitted into 
Paclrages, kc., to be any public or private warehouse, unless i t  bear the marks 

marked and numbered be- 
fore acl~nissiu~~ into ware- and numbers specified in the pass for its admission. All 
house. 

5 goods shall be warehoused in the packages, butts, casks, 
or hogsheads in which they shall have been imported, except as provided in 
Section XCII  of this Act. If any such goods be not so warel~oused, or if any 
alteration be made in goods so warehoused, or in the packing thereof, except as 
provided in the said Section, or if any such be removed from the ware- 

Proviso as to confisca- house in which they were originally deposited, except in 
tion. presence or with the sanction of the proper Officer, or 
under the proper authority for their delivery, such goods shall be liable t o  
confiscation. 

LXXXIV. If the keeper of any public warehouse, or the person who has 

Penalty for neglecting 
obtained a license for any private warehouse, shall neg- 

to stow goods properly in lect to stow the goods warehoused therein, so that easy 
warehouse. 

access may be had to eveiy package and parcel thereof, 
he shall for every such neglect be liable to a penalty not exceeding fifty 
Rupees. 

LXXXV. If the keeper of any public warehouse, or the person who has 

Or for neglecting to  pro- obtained a license for any private warehouse, shall fail, 
duce goods when required- on the requisition of any Officer of Customs, to produce 

! any goods which shall have been deposited in such warehouse, and which 
shall not have been duly cleared and delivered therefrom, he shall, for every 
such neglect, be liable not only to pay tlie duties due on such goods, but also 
to a penalty not exceeding fifty Rupees in respect of every package or parcel ' so missing or deficient. 

LXXXVI. I f  
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: L X ~ Y V I .  If any goods cntcrcd to be mrarehoused shall not he duly 

Goods entered to ha 
warehoused in pursuance of such entry, OP after being duly 

warehoused, if not duly warehoused shall be fraudulently concealed in or removed 
warehoused, or if concealed 
or removed, liable to be from the warehouse, or abstracted from any package, Or 
confiscated. transferred from one package to another, or otherwise, 
for the purpose of illegal removal or concealment, such goocls shall' be liable to 
confiscation. 

EXXXVII. The Officer in charge of tlze Custom House shall have 

Officer in charge of 
Custom House may cause 
paclcages lodged in ware- 
house to be opened and 

autliority at  any time to is.sue his written order to cause 
any goods or packages lodged in any public or private 
mrarehouse to be opened, weighed, or otherwise examined 

examined. as he shall direct; and after any goods shall have been so 
opened or examined, to cause the same to be sealed or marked in such manner 
as to him may seem fit. When ally goods shall have been so sealed and marked, 
after examination, they shall not be again opened without permission from the 
O%cer in charge of the Custom House ; ' and when any such goods shall be 
opened with the permission of such Officer, the packages shall, if it shall seem 
fit to such Officer, again be sealed or marked as before, 

EXXXVIII. The Officer in charge of the C&tom House, or any Officer 

Penalty for holder deputed by him for the purpose, shall have access to any 
license of 'private ware- 
house, refusing access to private warehouse licensed under this Act; and if the 
C U S ~ O ~ ~ S  Officers. person who has obtained a license for any such private 
warehouse shall not open the same when required so to do by any Officer 
entitled under this Act or under any otheF law to have access thereto, or shall, 
upon demand made by any such Officer at any time within the hours of busi- 
ness a t  the Port, refuse access to any such Officer, such person shall be liable 
to a penalty not exceeding one thousand Rupees, and shall further be liable to 
have his license forthwith cancelled and withdrawn. 

LXXXIX. Every bond executed for duty ohargeal.de on goods deposited 
When bond shall become in any private warehouse shall become due and may be 

due, for On gooh in put in suit for the levy of such duties and other demands private warehouse deprived 
of license. of Customs after seven days shall have passed from the 
date on which the Officer in charge of the Custom House shall haye given . 

notice that the license for such warehouse is withdrawn. 
XC. Any 



ACT No. VI  OF 1.863. 

importer, owner, or consignee of goods lodged in a pnhlic or 
private warehouse under this Act, or the agent of any 

attended such importer, owner, or consigucc shall, a l  any time 
withix! the hours of business, have access to his goods in 

f an Officer of Customs, and an Officer of Customs shall he deputed 
pany any such person upon application for the purpose being made i n  

ng  to the Officer in cha.rge of the Custom House. When an Officer of 
Customs is deputed as above, the person making the application sha,ll, if re- 

L 

quired so to do, pay iuto the hands of the Officer in charge of the Custom House 
a sum sufficient to meet the expense of employing a special Officer for this 
purpose, whenever the Officer in charge of the Custom House shall find it 
expedient to employ snch special Officer. 

P XCI. I f  the importer, owner, or consignee of any warehoused goods, or 

Pellrlty for importer or the agent or any person in the employ of such importer, 
on7nerof wwehousedgooas owner, or consignee, shall clandestinely open any ware- 
claildestinely gaining ac- 
cess. house, or, except in presence of the proper Officer of 
Customs, gain access to his goods, such importer, owner, consignee, or agent 
shall, in every such case, be liable to a penalty not exceeding one thousand 
Rupees. 

b 

XCII. With the sanction of the Officer in charge of the Custom House, 

Goods in  warehouse may 
and after such notice given, and under such 1-ules and con- 

be sorted, re-packed, &c., ditions as the Chief Customs Authority of the Presidency 
by owner, &c. 

or place shall from time to time prescribe, it shall be law- 
ful for any importer, owner, or consignee of goods, or his agent, either before or 
after warehousing, to sort, separate, pack, and re-pack any goods and to make 
such altera-tions therein as may be necessary for the preservation, sale, shipment, 
or disposal thereof (such goods to be re-packed in  the packages in which they were 
imported, or in such other packages as the Officer in charge of the Custom House 
shall permit) ; and also to fill up any casks of Wine, Spirits, or Beer from any 
casks of the same secured in the same warehouse ; and also to mix any Wines of 
the same sort,, erasing from the cask all import brands, unless the whole of the 
Wine so mixed be of the same brand ; and also to take such samples of goods 
as may be allowed by the Officer in charge of the Custom House, with or 
without entry, and with or without payment of duty, except as the same 
may eventually become payable on a deficiency of the original quantity; and 

after 
E 
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after such goocls have been so separated and re-packecl in proper or approved 
packages, the Officer in charge of the Custom House may, a t  the request of 
the importer, owner, or consignee of such goods, or his agent, cause or permit 
any refuse, damaged, or surplus .goods remaining after such separation or re- 
packing (or, a t  the like request, any goods which may not be worth the duty) 
to be destroyed, and may remit the duty payable thereon. 

XCIII .  No importer, owner, or consignee of goods shall be entitled to 

Compensation for loss or claim from the Officer in charge of the Custom House, oil 
injury not admissible, ex- from any keeper of a public warehouse, compensation for 
cept in case of proved mil- 
ful neglect, &c. any loss or injury that may occur to  such goods while 
they are being passed into or out of such warehouse, or while they remain 
therein, unless it shall be proved that such loss or injury was occasioned by the 
wilful act or neglect of the warehouse-keeper or of an Officer of Customs. 

XCIV. If any goods warehoused or entered to be warehoused, or entered 
Chief Customs Authori- to be delivered from a warehouse, shall be lost or  de- 

ty may remit duties on 
warehoused goods lost or stroyed by unavoidable accident or delay either on board 

if goods are of any vessel, or in landing, or during receipt into the damaged, duty to be levied 
ou actual value. warehouse, or in the warehouse, the Chief Customs Au- 
thority of the Presidency or place may yemit the duties due thereon or return 
them if paid. Provided that, if any goods be so destroyed in a private ware- 
house, notice thereof be given to the Officer in charge of the Custom House 
within forty-eight hours after the discovery of such destruction. If  goods lodged 
in a warehouse shall receive damage through unavoidable accident, they shall 
be re-assessed for duty according to their actual value, and a new bond for the 
same shall be executed for the unexpired term of warehousing. 

XCV. The Import duty on all goods shall be settled on the quantity or 
Import duty to be on value thereof, as the case may be, registered a t  the time 

the quantity value re- of importation, without any deduction whatever. Provid- 
gistered at time of import- 
ation. ed that if it shall appear, at  the time of clearing any 
Wines, Spirits, Beer, or Salt from any warehouse, that a deficiency exists, an 

Proviso as to  Wines, allowance (on account of ullage and wastage) shall be 
Spirits, Beer, or Salt. made in adjusting the duties thereon, to an extent not 
exceeding the rates specified below, or in such Table as may from time to  time 
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be prescribed in this behalf by the heal Government and notified in the Official 

Gazette :- 
R a t e s  of u l l a g e  o r  w u s l u ~ e  ia ?*sspecL Lo T r i n e s ,  Spilqits, and Bccl- i7t cask. 

For , h l l ~  lime not exce~.ding - -  6 mollths . . . . . . . . . . . . . . .  'LB per cent.  
. . . . . . . . . . . . . . .  Exceeding 6 months and not exceeding 12  molltlls 5 ,, 
. . . . . . . . . . . . . . .  ~ ~ ~ ~ ~ d i ~ ~  12 months and not exceeding 1 8  months 7 i  ,, 

~ ~ ~ ~ ~ d i ~ ~  18 months and uot exceeding 2 years . . . . . . . . . . . . . . .  10 ,, 
... ExceeGng 2 years and not exceeding 3 years . . . . . . . . . . . .  12g ,, 

When Salt is warehoused in a Government Golah or Store-house under charge of a Government Officer, duty 
of Customs shall he cha.rgealle ollly on the alnount actually cleared. 

The rate of wastage to he allolved in adjusting t h e  duties on Salt wa,rehol~sed ill a private Golah or Store. 
house, shaU be prescribed from tinie to time by the Local Government and notified in the Oficial Gazette. 

I# XCVI. If any goods lodged in a private warehouse shall be found to be 
penalty for deficiencies deficient at the time of delivery therefrom, the person who 

in a private warehouse, 
if beyond ullage and mast- obtained the license for such warehouse shall, unless the 
age allowed. deficiency be accounted for to the satisfaction of the 

officer in charge of the Custom House, be liable to a penalty equal to five times 
the duty chargeable on the goods so deficient. Provided that nothing in this 
Section shall apply to any Wines, Spirits, Beer, or Salt, the deficiency in which 
is proved to be due solely to ullage or wastage ; and that it shall be competent 
to the Chief Customs Authority' of any Presidency or place to direct, in respect 
to any such article, and for the purposes of this Section, that allowance be made 
in any special case for a rate of ullage or wastage exceeding that contemplated 
in the last preceding Section. 

XCVII. I f  any goods lodged in a private, warehouse shall be found to 
exceed the registered quantity, such excess, unless account- 

Penalty for excess, in 
private warehouse, over ed for to the satisfaction of the Officer in charge of the 
registered quantity. 

Custom House, shall be charged with five times the ordi- 
nary duty thereon. When any penalty shall be incurred under this or the last 
preceding Section, the goods in respect of which such penalty is incurred shall 
not be removed until the penalty is paid. 

XCVIII. No goods shall be removed from any warehouse, except after 

Goods not to be removed application to the Officer in charge of the Cistorn House, 
warehouse, except for permission to pass the goods for exportation by Sea to  

after application to the 
Officer in charge of the Some Foreign Port or place ; or for home consumption, in 
Custom House. 

like manner as other goods are passed through the Custom 
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House ; or for removal to another ~ a ~ e h o u s e ,  as provided in Sections CV, CVI, 
CVII, and CVPII of this Act. 

XCIX. Application to remove goods from any warehouse shall be made 
For111 of al~l~lication for in tlie form marked D annexed to this Act, or in such 

reilloval of goods. Tn enty- 
f b v r  L-oura' uotice to be other form as the Chief Customs Authority of the Presi- 
giren. dency or place may from time to time prescribe. Such ap- 

plication shall ordinarily be made to the Officer in charge of the Custom House 
tmlenty-four hours before it is intended so to remove such goods. 

C. I f  any goods shall bc takc~i out of ally vr7archouse otherwise tlisn as is 
provided in this Act, the bonder shall forthwith pay the 

Penalty if goods be tak- 
en out of \$,ithe duties due upon such goods ; and every person who shall 
nut entry. so take out any goods without payment of duty, or who 
shall aid, assist, or be concerned therein, shall, in every such case, be liable to 
a penalty not exceeding one thousand Rupees. If the persoil so offending be 
an Officer of Customs not acting in execution of his duty, and be prosecuted to 
conviction by the importer, owner, or consignee of such goods, no duty shall be 
payable in respect of such goods, and any damage so occasioned by such Officer 
shall, with the sanction of the Chief Customs Authority of the Presidency or 
PI~CC, bc rcpaid by the Officer in charge of the Custom Housc to such importer, 
owner, or consignee. 

CI. The expenses of carriage, packing, and stowage of goods on their 
reception into or removal from a warehouse, shall, if paid 

Expenses of carriage, 
yackiug, kc., to be borne by the Officer in charge of the Custom House or by the $ owners. 

warehouse-keeper, be chargeable on the goods, and be 
defrayed by the importer, owner, or consignee, in like manner as the duties of 
Customs. 

CII. If goods be lodged in a public warehouse, the importer, owner, or 
payment of rent and consignee shall further pay monthly, on receiving a bill 

nrarehouse dues. In case 
of failure, goods may he or written demand for the same from the warehouse-keep- 
sold, &c. er, the rent and warehouse dues. If  any such bill for rent 
or warehouse dues be nut discharged withiu l e u  days f'rom the date of presenta- 
tion, the offiber in charge of the Custom House shall have power, in liquida- 
tion of such demand, (any transfer or assignment of the goods notwithstanding) 
to cause to be sold by public auction, after due notice in the Official Gazette, 
such sufficient portion of the goods as he may select. Out of the proceeds of 

sllcll 
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such sale the Officer in charge of the Custom House shall first satisfy the cle- 
mand for the liquidation of which the sale was orderetl, 

Disposal of proceeds. and shall then pay over the surplus, if there be any, to 

the importer, owller, or consignee ; provided that application for the salve be 
within one year from the date of the sale of the goods, or that gooc1 

reason be shown why such application was not so macle. 

CII I .  If any goods warehoused as provided in this Act shall be removed 
or taken from the warehouse, otl~ecwise than for removal to 

being removed 
otllern.lse than for export, another mrarehouse as provided i11 Sectiolls CV, CVI, 
~ c . ,  full dnty to be paid. CVII, and CVIII of this Act, or for exportation by Sea to 
some Foreign Port or place ; or if any goods shall not have been cle-wed from 
the warehouse and so exported at  the expiration of the time (luring which such 
goods are permitted by this Act to remain in warehouse, the Officer in charge 

P of the Custom House shall thereupon demand the full amount of ilnport duty 
which is chargeable on account of such goods, together with all charges or 
penalties due on account of them. 

CIV. If any importer, owner, or consignee shall fail to pay any duty or 

On failure to pay duty, penalty that shall fall due on account of goods ware- 
Officer inchargeof Cushm housed under this Act, it shall be lawful for the Officer 
House may proceed agaii~st 
goods, or under the bond, in charge of the Custom House either to proceed upon 
aud may detain goods and 
sell dter  ten days, if de- the bond executed by such importer, owner, or consignee, 
nand not paid. 

or to cause such portion as to him shall seem fit of the 
warehoused goods, on account of which the duty or penalty is demanded, to be 
detained in satisfaction thereof; and if the demand be not discharged within 
ten days from the date of such detention (due notice thereof being given to the 
importer, owner, or consignee), the goods so detained shall be liable to be sold 
by public auction in satisfaction of the demand after due notice in the Official 
Gazette. The proceeds of any sale so made of goods so detained, shall be written 

Disposal of proceeds. off upon the bond in discharge thereof to the amount re- 
ceived, less the charges of the sale ; and if any surplus be obtained frou such sale, 
beyond the amount of the demand, such surplus shall be paid over to the im- 
porter, owner, or consignee of the goods ; provided that application for the same 
be made within one year from the date of the sale, or that good reason be shown 
why such application was not so made. No transfer or assignment of goods 
shall prevent the Officer in charge of the Custom House from proceeding 
against such goods ~JI the manner above provided for any demand of Customs 
duties or penalty claimed thereon. 

CV. Any 
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CV. Ally irnpo~lter, owner, or consignee of goods m~arehousecl ilnder this 

~~~d~ lnay be removed Act, or any agent of such importer, owner, or consignee , 

One to an- may, with tile of the Chief Officer of Cus- 
other, application being 
lllade accordillg to pre- toms of the Port, and on such conditions and after g i ~ i d g  
scribed form. 

such security as the Chief Customs Autllority of the 
Presidency or place shall direct, remove goods from one public or private 
warehouse to ailother warehouse in the same Port. When army person shall de- 
sire so to remove any goods, he shall make al2plication in the form inarked E 
annexed to this Act, or in such other form as the said Chief Custo~ns Authority 
shall from time to time prescril2e. 

CVI. Goods warehoused under this Act at any Port or place in British In- 

o Bonded goods may be dia, may in like manner be removed by Sea or by inland 
removed from one port  to carriage i n  order to be re-warehoused at any other Port or 
another. 

place in British India in which the like kind of goods niay 
lam-fully bk warehoused. Such goods may also again in like manner be removed 
to any other such Port or place to be there again re-warehoused. When any 
person shall desire so to remove any goods, he shall make application to the 

Procedure. Chief Officer of Customs of the Port or place at  which they 
are warehoused, stating the particulars of the goods to be removed, and the 
name of the Poyt or place to which it is intended that tliey shall be removed, 
together with such other information, and in such manner and form, as the 
Chief Customs Authority of the Presidency or place shall from time to time 
prescribe. 

CVII. When permission is granted for the removal of any goods from 
Ofiticers at Port ofre- one warehousing Port or place to another under the last 

luoval to tranfimit account 
of good, to Omcen at Port preceding Section, an account containing the particulars 
of destination. Owner thereof shall be transmitted by the proper Officer of the 
execute bond for due arii- 
val, &c. Port or place of removal to the proper Officer of the Port 
OF place of destination, and the person requiring the removal shall enter into 
a bond, with one sufticient surety, in a sum equal at least to the duty charge- 
able on such goods, for the due arrival and warehousing thereof at  the Port or 
place of destination, within such time as the Chief Customs Authority of the 
Presidency or place shall direct. Such bond may be taken by the proper 
Officer, either of the Port or place of removal, or of the Port or place of des- 
tination, as shall best suit the residence or convenience of the persons interested 

I in such removal. If such bond shall be taken a t  the Port or place of des- 
tination, a certificate thereof, signed by the proper Officer of such Port, or place 

shall, 
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shall, at  the time of the entering of such goods, be produced to the proper Officer 
of the Port or place of removal, and such bond shall not be discharged unless 
such goods shall be produced to the proper Officer, and duly re-warehoused a t  
the Port or place of destination, within the time allowed for such removal, or 
shall be otherwise accounted for to the satisfaction of such Officer ; nor until 
the full duties due upon any deficiency of such goods, not so accounted for, 

!I! shall have been paid. 

8 CVIII. It shall be lawful for the chief Customs Authority of any Pre- 

Remover may into sidency or place to permit any person desirous of removing 
a general bond. warelioused goods, to enter into a general bond, with such 
sureties, in such amount, and under such conditions, as such Chief Customs 
Authority shall approve, for the removal from time to time of any goods from 

L one warehouse to another, either in the same or in a different Port or place, and 
for the due arrival and re-warehousing of such goods a t  the Port or place of 
destination, within such time as the said Chief Customs Authority shall direct. 

CIX. Upon the arrival of warehoused goods a t  the Port or place of 
~~~d~ on arrival at port destination, they shall be entered and warehoused in like 

of destination to be sub- 
ject to same laws as goods manner as goods are entered and warehoused on the first 
on first importation. importation~thereof, and under the laws and rules, in so 
far as such laws and rules can be made applicable, which regulate the entry 
and warehousiiig of such last mentioned goods: 

CX. WTlien goods are brought in any vessel to any Port in British India 
and application is made for leave to tranship such goods 

Goods brought into one 
Indial, Port, but intended for removal to some other Pwt in British India, such tran- 
for another Indian Port, 
may be transhipped with- shipment shall be allowed without the payment of duty a t  
out payment of duty, on the Port of transhipment, provided that the person requir- 
security being given. 

ing such transhipment shall enter into a bond with such 
security as may be required of him, in a sum equal at  least to the duty chargeable 
on such goods, for the due arrival and entry thereof at  the Port of destination with- 
in such time as the Chief Officer of Customs of the Port of transhipment shall 
direct. Such goods shall thereupon be treated in all respects as warehoused 
goods, removed under the provisions of Sections CVI and CVII of this Act. 
An Officer of.Customs shall, in every case, be deputed to superintend the re- 
moval of such goods from vessel to vessel. 

CXI. I f  
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CXI. If, 011 the a i~ival  at the Port of destinatioil of goocls removed uncler 
On arrival aL dt+hLiu~( i~u the last prccoding Rcotion, tlis person making the re- 

of goods removed ttnder Set- 
tiouCX, theynlay, afterfor- moval shall ba desirous forthwith to export such ~ O O C ~ S  

re-rarehOusing~ by Sea to some Foreign Port or place or to  pay duty teredforexportatiol~~rh~me 
use on payment of duties. thereon for home consumption without actually lodging 
the goods in the warehouse for which they had becn entered, the  Officer in 
charge of the Custom House at  such Port of destination may, after all the form- 
alities of entering and examining such goods for re-Grarel~ousing slinll have been 
duly performed, perinit the goods to be entered and shipped for exl>ortatioa, or 
to be entered and delivered for home consumption, upon payment of tlie duties 
clue thereon, in like manner as if such goods had been actually lodged in such 
~vnrehonse. All goods so exported, or for which the clnties have been so paid, 
shall be deamecl to have been duly cleared from the warehouse. 

CXII. When any goods warehoused as provided in this Act shall he re- 
moved from ally public or private warehouse, the Officer 

Removal of goods to be 
noted ou the bond, with in charge of the Custom House shdl cause such removal 
particulars. 

to be noted on the back of the bond. Every note so 
made shall specify the quantity and description of .goods removed, the purposes 
for which they have been removed, the date of removal, the name of the person 
removing them, the number and date of the Export Pass under which they 
have been taken away, if removed for exportation by Sea, or of the Import 
Pass or order, if removed for home consumption, and the amount of duty (if 
any) paid. 

CXIII. A register shall be kept of all bonds entered into for Customs . 

a register of bonds to duties on goods warehoused as provided in this Act, and 

be are kept. to be cancelled When the and re- entry shall be made in such register of all particulars 
turned to the obligee. specified in the last preceding Section. When the regis- 
ter shall show that the entire quantity of the goods covered by any bond has 
been withdrawn from wamhouse, either owing to the goods being passed for 
home consumption on the payment of duties, or owing to their re-exportation 
by Sea to some Foreign Port or place, and when all charges and penalties which 
have been incurred on account of such goods shall have been paid, it shall be 
Eompetent to, and shall be the duty of, the Officer in charge of the Custom 
House to cancel such bond, as dischiarged in full, and to deliver it, so cancelled, 
to the person who shall have executed or who shall be authorized to receive it. 

CXIV. I n  
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CXIV. I n  no case shall the settlement of duty on 
nl,ty on warehoused 

goods (o be setfled wiei11 ~varchouscd goods bc delayed beyond three years from the 
three years. date of the first warehousing of the goods in British India. 

CXV. All the provisions 'of this Act relating to  
Provisions relating t.0 

warehouses %ppli- private mrareliouses shall be applicable to all warehouses 
cable to Bollded wherein the Bengal Bonded Warehouse Association shall 
Warehouse Association. 

receive bonded goods. 

EXPORTATION. 

CXVI. No ~~esse l  shall be entitled to entry outwards, or to take on board 
any part of her export cargo, until a written application 

Permission for entry out- 
n,erds to be obtnined be- shall have been duly made to the OfEcer in charge of the 
fore export is put On Custonl House by the Master or Commander of such ves- 
board. 

sel, or by his authorized agent, nor until an order shall 
have been given thereon by such Officer for such entry or shipment of cargo. 
Every application made under this Section shall specify the name, tonnage, and 
nation of the vessel, the name of the Master or Commander, and the name of 
every place for which cargo is to be shipped. If any goods be taken on board 
of any vessel a t  any Port in British India before she shall have been so entered 

outwards at  such Port, the Master or Commander of such 
Penalty. 

vessel shall be liable to a penalty not exceeding one 
thousand Rupees. 

CXVII. A period of fifteen working days, after the expiration of the 

Period allowed for the period allowed for discharging import cargo under Section 
shi~nlent of export cargo. L I  of this Act, or such further period as the Officer i n  
charge of the Custom House shall direct, shall be allowed (without charge 
for the Officer of Customs) for the shipment of export cargo on board 
of every vessel not exceeding six hundred tons. One additional day shall in  
like manner be allowed for every fifty tons in excess of six hundred. If the 

period occupied in the shipment of export cargo be in 
Consequence of exceed- 

ing same. excess of that allomred, the vessel shall be charged with 
thc expense of the Officer of Customs at a rate not ex- 

ceeding five Rupees per diem (Sundays and holidays excepted) for such excess 
period. Due allowance shall in such case be made for any period during which 
a vessel, after the completion of the discharge of import cargo, and before the 
cor~~mencement of the shipment of export cargo, shall be laid up by the mith- 
drawal of the Officer of Customs upon slppli~slt~ion -from the Blaster or Com- 

6 mander 
K 



ACT No. VI  OF 1863, 

Penalty for lading in 
the absence of Customs 
olliccr. 

inander. I f  the Master or Commander of ally vessel so laid 
up shall, before application is made by him or his agent for 
an Officer of Customs to superintend the receipt of cargo, 

cause or suffer to be put on board of such vessel any goods whatever, such 
Master or Commander shall be liable to a penalty not exceeding one thousand 
Kupees, and the goods, if protected by a pass, shall be liable to be re-landecl 
for examination at  the expense of the vessel, and if not protected by a pass, 
shall be liable to confiscation. 

CXTTIII. Except with the written permission of the Officer in charge of 
~~~d~ not to be shipped the Cust0132 House, no goods, wfih the exception of pas- 

except on proper days and 
places, nor until entry and sengei*'~ baggage, shall, on any Sunday, or on any holiday 
clearance. or day on which the shipping of cargo is or shall be prohi- 
bited by the Chief Customs Authority of the Presidency or place, be shipped or 
water-borne to be shipped for exportation from any Port in British India ; nor, 
except with such mitten permission, shall any goods be so shipped or water-borne 
to be shipped on any day except between such hours as such Chief Customs 
Authority shall from time to time appoint by notice in the Official Gazette; 
nor from any place in any such Port except a Wharf duly appointed for such 
purpose ; nor without the presence of the proper Officer of Customs ; nor before 
due entry outwards of the exporting vessel, and of the goods ; nor before such 
goods shall, have been duly cleared for shipment. Any person who shall cause 
or suffer any goods to be shipped or water-borne to be shipped contiwy Bo any 

Penalty for contraven- of the provisions of this Section shall, in every such case, 
tion. be liable to a penalty not exceeding one thousand Rupees ; 
and any goods so unauthorizedly shipped or water-borne for shipment, together 
with any vessel in which they are being so water-borne, shall be liable to con- 
fiscation. 

Customs Officer may 
CXPX. It shall be lawful for an Officer of Customs 

open package and exa- to open any package, and fully to examine any goods 
mine goods shipped. 

shipped or brought for shipment at any place in British 
India, 

CXX. It shall be competent to the Officer in charge of the Custom ~ o u s e  

Officer in charge of 
a t  any Port in British India at  any time to send at his 

Custom House may send discretion one or more Officers of Customs on board of 
Officers of Customs on 
boa~d of any vessel clear- any vessel clearing from such Port. Every Officer of 
ing from Port. Customs so sent shalt remain on board of such vessel by 

* day 
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day .md by niglit, until i t  shall be otherwise ordered by the Officer in charge of 
tht: Custorll House. Provided that i t  shall be coinpetent to the Officer in. 
cha.~ga of the Custom House to direct, wlienever lie may see fit so to do, &nd 

on such eollditions as lie ma.y see fit to impose, that the  
a n d  may $low ship- 

ment without presence of ~hipmerlt of cargo may take place without the presence 
Officer. of an Officer of Customs. 

CXXI. Every Master or Commander of a vessel who shall refuse to  

Pellalty for refusal to 
receive on board an OfEcer of Customs deputed as above 

receive on boardadepttted provided, shall be liable to a penalty not exceeding fire 
Officcr of Customs. 

hundred Rupees for each day during which such Officer 
shall not be received on boa~d ; and the vessel sball not be allowed to take in 
cargo until the pe.nalty is paid. 

CXXII. Every Master or Commander of a vessel, who is bound to receive 
One serval~t to be re- on board an Officer of Customs under Section CXX of 

ceived on board with each 
Officer of Customs. this Act, shall also be bound to receive on board one 

A c c o  d a tion of servant of such Officer, a,nd to provide such Officer and 
Officer, &c. servant with suitable shelter and accommodation, and 
likewise with a 'due allowance of fresh water and with the means of cooking . 
on board. If any Master or Commander shall wilfully disobey the directions 

Yenalty. 
contained in this Section, he shall in every such case be 
liable to a penalty not exceeding five hundred Rupees. 

CXXIII. No goods shall be shipped or water-borne to be shipped for 

Exporter to deliver 
exportation, until the exporter or his agent shall have 

shipping bill before ship- filled in and delivered to the Officer in charge of the Cus- 
ping any goods. 

tom House, or other proper Officer, - a  shipping bill of 
such goods in the form marked F appended to this Act, or in such other form 
as may from time to time be prescribed by the Chief Customs Authority of the 
Presidency or place, 

CXXIV. Before any warehoused goods, or goods subject to duties cf 

On entry outwards, 
Excise, or goods entitled to dra.wback of Custoivs on ex- 

bond-note to be given for portation, or goods exportable only under particular rules 
the shippicg and landing. 

or restrictions, shall be permitted to be exported, the ex- 
porter or his agent shall, if required so to do, give security by bond in such 
aum, not exceeding twice the duty leviable on such goods, as the Officer in 

* charge 
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vllarge of the Custoni House shall direct, with one sufficient slxret~r that such 
goods shall be duly shipped, exported, and landed at the place for which they 
are entered outmrards, or shall be ~Lherwise accounted for to the satisfactlion 
of such Officer. 

- CXXV. When any goods shall be sent for the purpose of being shipped 
for expoytation on board of any vessel, there shall be sent 

Boat-note. 
with each boat-load or other separate despatcli a boat-note 

specifying the number of packages so sent and the marks and numbers or other 
description thereof. Each boat-note shall be signed by the proper Officer of 
Customs, and shall be delivered to the Ofiicer of Customs who is on board of 
the vessel on which such goods are to be shipped, if any such Officer be on 

+ board. If  no such Officer be on board, every such boat-note shall be delivered 
to the Master or Commander of the vessel; or to an Officer 6f the vcssel ap- 
pointed by such Master or Commander to ~eceive it. If any person so receiv- 

Penalty for'non-delivery ing any such boat-note shall fail to deliver it, when re- 
of boat-note. q&ired so to do by any Officer of Customs authorized to 
make such such person shall be liable to a penalty not exceeding 
five hundred Rupees. 

CXXVI. No vessel, whether laden, partially laden, or in ballast, shall 
N~ vessel to depart depart from any Port in British India until a Port-clear- 

without a port-clearance. ance shall have been granted by the Officer in charge of 
the Custom House or other Officer duly authorized to grant the same. Every 
application for Port-clearance shall be made by the Master or Commander a t  
least twenty-four hours before the intended departure of the vessel; and every 
Master or Commander of a vessel so applying for Port-clearance shall answer 
to the proper Officer of Customs such questions touching her departure and 
destination as shall be demanded of him. If any Master or Commander of a 

vessel shall attempt to depart without a Port-clearance, 
Penalties. such Master or Commander shall be liable to a penalty 

not exceeding five hundred Rupees. If any vessel shall actually depart 
without a Port-clearance, the Master or Commander shall be liable to a penalty 
not exceeding one thousand Rupees; and such penalty may be levied by the 
Chief Officer of Customs of any Port in British India to which such vessel 
shall proceed, or in which she shall be. A certificate of departure without 
Port-clearance purporting to be signed by the Chief Officer of Customs' of 
the Port froin which any vessel is stated to have so departed, shall be sufficient 
pjainzci facie proof of the fact so certified. - 
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CXXVII. Except when duly appointed by the 1\/1astei* Att:eildailt at ally 
Port, or by some other Officer duly empowe~.ed in that be- 

No Pilot to take charge half by the Local Government, no Pilot shall talie charge i,f any vessel proceeding 
to Sea witchout ~roductlon of any vessel procaediilg to Sea, unless the 3fastel1 or 
of Port-clearance. 

Commander of such vessel shall produce a Port-cleara,nce. 
Every person convicted before a Magistrate of an infraction of this rule, shall 

Penalty. be liable to a penalty not exceeding one thousand Rupees.' 

CXXVIII. The Master or Commander of every vessel intending to leave 

The aTaster of a vessel, any Port in British India shall, at tlle time of applying 
on a ~ p l ~ i n g  for for Port-clearance, deliver to the Officer in charge of tlle 
ante, to dehver a Manifest 
2nd certificates. Custom House, or other duly authorized Officer, a Mani- 
fest in duplicate according to such form as may from time to time be prescribed 

d by the Chief Custonls Authority of the Presidency or place, containillg a full 
and true specification of all goods to be exported in the vessel ; and shall also 
deliver to the Officer in charge of the Custom House, or other duly autllorized - 
Officer, such certificates as the Officer in charge of the Custom House, acting 
under the general instructions of such Chief Customs Authority, shall require. 
The Officer in charge of the Custom House, or other duly authorized Officer, 
when satisfied with the said certificates, and as to the correctness of the Mani- 
fest, shall grant a Port-clearance to the Master or Commander, and shall return 
at the same time to such Master or Commander one copy of the Manifest duly 
countersigned by the proper Oficer of Customs. 

CXXIX. It shall be competent to the Officer in charge of the Custom 

port.clertl.Bnce may be House to refuse Port-clearance to any vessel ulltil the 
refused required Manifest and certificates are produced, and until inents are delivered and 
charges paid. all Port-clues and other charges and penalties due by such 
vessel, or by the Master or Commander thereof, are duly paid or their payment 
secured by such guarantee, or by a deposit at such rate, as the Officer in charge 
of the Custom House shall direct. 

CXXX. I f  any goods liable to duty on iinportation, or taken from a 
warehouse to be exported, or entitled to drawback on ex- 

Cer.tain goods if entered 
in Manifest and not ship- portation, which are enumerated in the Manifest of any 
ped, liable ta confiscation. 
penalty for shipment* of vessel, shall not be duly shipped before the departure 
goodmot in of such vessel, or shall not be duly certified by the proper 

Officer 
IA 
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Officer as short-shipped, such goods shall be liable to confiscation. If any 
goods not enumerated in such Manifest shall be talcen on board of any such 
vesscl, the Mastcr or Conirnander shdl he lialnle to a penalty not exceeding 
fifty Rupees in respect of every package of such goods. If any goods duly ship- 
ped on board of any such vessel be landed at any place other than that for which i 

$hey shdl  have been so cleared, the Master or Commander of such vessel shall, 1 j 
unless the circumstance be accounted for to the satisfaction of tlie Officer in , 

cha,rge of the Custom House, be liable to a penalty not exceeding three times 
the value of such goods so landed. 

CXXXI. When goods are passed through the Custom House for shipment 
on an application presented after Port-clearance shall have 

Additional charge on 
passed for ship- been granted, two per cent. upon the market value of any 

after pOrt-clearance such goods not liable to duty, or liable to specific duties 
has been granted. 

according to weight or quantity only, or to duty according 
to value, and upon the Tariff value of goods so passed, which are liable to duties 
on fixed Tariff valuations, shall in every case be levied in addition to any 
duty to which such goods shall be ordinarily liable. Provided that nothing 
in this Seotion shall be deemed to apply to any shipment of Treasure or 
Opium. 

CXXXII. Upon an application being made to the Officer in charge of the 

Duty on goods not ship- 
Custom House, the duty levied upon goods not shipped, 

ped or re-landed may be or upon goods shipped and afterwards re-landed, shall be 
returned on application. returned to the person on whose behalf such duty was 
paid. Provided that no such refund shall be allowed unless application to re- 

land shall have been made, or notice of non-shipment shall 
Proviso. bave been given, before the vessel on which such goods 

were intended to be shipped, or from which they were re-landed, shall have left 
the Port. 

CXXXIII, It shall be lawful for the Chief Customs Authority of any 
Presidency or place to appoint, for any Port within such 

St,at,ions may be appoint- 
ed at \rhich bound Presidency or place, stations a t  which any vessel depart- 
vessels shall bring to, to b g  from such Port may be required to bring to for the 
land Officeis of Cust,oms. 

landing from such vessel of Qfficers of Customs, or for 

further examination previous to such departure, 
CXXXIV. If 
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CXXXIV. ~f tlie Master or Commander of any vessel departing from 
any Port in Dritish Inclia shall, when so rcquircd, fa;il to 

penalties in case of ves- 
, sels bringing to at bring to ah any station that shall have been app0hted.b~ 

prescribed Stations. the Chief Customs Authorihy of any Presidency or -place 
under the last preceding Section, such Master or Commander shall, in every 
such case, be liable to a penalty not exceeding one thousand Rupees. If any 
vessel shall acbually depart after failing to bring to when required, at  any sta- 

. tion appointed under the last preceding Section, the penalty leviable under this 
Section from the Master or Commander of such vessel may be levied by the 
Chief Officer of Customs of any Port in British India to which such vessel 
shall proceed, or in which she shall be. A certificate of such failure to bring 
to when required, purporting to be signed by the Chief Officer of Customs of 
the Port from which the vessel is stated to have su &purled, shall be sufficient 
pf-imci fclcie proof of the fact so certified. 

CXXXV. If any vessel, after having cleared from any Port in British 
India, shall, without having discharged her cargo, return 

Goods re-landed from a 
vessel retunling to Port, to such Port, or put into any other Port in British India 
or 13utting into another not being a Pree Port, any owner or shipper of cargo in  Port, how to be dealt with. 

such vessel, or the agent of any such owner or shipper, 
if he shall desire to land the same or any portion thereof for re-export, may 
make application to the Officer in charge of the Custom House ; who, if he grant 
such application, shall thereupon send an OEcer of Customs to watch the vessel, 
and to take charge of the cargo during such re-landing or removal from on 
board. Goods on board of such vessel shall not be allowed to be trans-shipped 
or re-exported free of duty, by reason of the previous settlement of duty a t  
the time of first export, unless such goods shall be lodged and shall remain, 
under charge of an Officer of Customs, in a place appointed by the Officer in 
charge of the Custom House, until the time of re-export. All charges attend: 
ing such castody shall be borne by the exl~orter. 

CXXXVL. I n  any case of the return of any vessel to Port, after Port- 
clearance, it shall be lawful for the Master or Commander 

Vessel returning to Port of such vessel, or for any owner or shipper of cargo there- 
may enter, and land goods 
ander Inlport rules. in, to enter such vessel and to land such cargo under the 

rules for the importation of goods. I n  every such case 
the Export duty shall be refunded to, and the amount paid in drawback shall 
be reclaimed from, such owner or shipper ; and if any goods, on account of which 

drawback 



drawback has been paid, be not found on board of any such vessel, the  Master 
or Commander shall be liable to a penalty not exceeding 

Penalty for deficiency. 
the entire value thereof, unless the fact be accounted for 

to the satisfaction of the Officer in charge of the Custoni Eouse. 

DRAWBACK. 

CXXXVII. Upon the re-export by Sea, t o  any Foreign Port, or place, of 
any goods, except Salt or Opium, impoyted by Sea into 

AnlOunt of British India from any Foreign Port OY place, and upon 
allowable on re-export. 

which clutics of Cuslom~ have beell paid on importalion, 
seven-eighth~ of such duty shall be repaid as drawback, and one-eighlh shall bo 
retained as reserved duty. Provided that in every such case the goods be 

identified to the satisfaction of the Officer in charge of 
Conditions for grant of 

drawback. the Custoin House; and that the re-export be made 
within two years from the date of importation, as shown 

by the Custom House Register, or within such extended term as the Chief 
Customs Authority of the Presidency or place shall, on sufficient cause for such 
extension being shown, in any case determine. No re-payment shall be made 
under this Section on account of any article entered in the Export Manifest of 
the Vessel as Ship's Stores. Articles on which, though they be not country 
xrticlcs, an Export duty is chargeable by law, shall not, on re-exportat,ion, he 
entitled to claim exemplion Irom such Export duty by reason of their having 
paid duty on importation. But i t  shall be lawful for the said Chief Customs 
Authority in any such case to direct that no reservation of any part of the 
Import duty be made on the re-exportation of such articles. 

CXXXVIII. No payment of drawback shall be made upon any goods re- 

Time to  claim and de- 
exported from any Port in British India, unless the claim 

mnnd payment of draw- to receive such drawback be made and established at the - - 
back. time of rc-export, nor unless payment be demanded with- 
in onc ycar from the date of entry for shipment. No such l7symeut of draw- 
hack shall be made until the vessel carrying the goods has put out to Sea, 

CXXXIX. No drawback shall be allowed upon the esportatioll of any 

Drnwbaok not allowed goods entered for drawback, which shall be of less value 
~ ~ , " ' $ o ~ ~ ~ d ~ s s ~ ~ $  than the amount of the drawback claimed. All sucll 
goodsliable toconfiscation. SO entered sliall be liable to confiscation. 

CXL. No 
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CXL. No drawback sl.lall be allowed upon goods 
not irlcluded in the Xxport Manifest. 

CXLI. S o  drawback shall be allowed upoii goods exported from one Port 
in British India to another such Port not being a Free 

NO drawbacli allowed Port. But drawback may be allowed upon goods which, 
on esi~orted 

O I , ~  of India. after having been charged with duty at one Port i n  

B British I~ldia, and thence exported to another such Port 
not being a Free Port, are thence again re-exported by Sea to a Foreign 
Port or place. Provided that in every such case tlie goods be identified 

to the satisfaction of the Officer in charge of the Custom 
proviso. 

IEouse a t  the Fort of final exportation, and that such 
final exportatioli be made within three years from the date of first importation 
illto British India. 

I CXLII. Any person, or the duly authorized agent of any person, claim- 
ing drawback on any goads duly exported, shall make and 

1)ecla~ation to be made 
by parties clailning draw- subscribe a declaration that such goods have been actually 
back. exported, and have not been re-landed, and are not 
intended to be re-landed at  any Port in British India ; and that such person 
was, a t  the time of entry and shipment, a ~ d  continues to be, entitled to draw- 
back thereon, 

CSLIII .  If any goods on the entry of which foY re-export drawback shall 

Drawback goods, if not 
have been paid shall not be duly exported to a Foreign 

esported, or if re-landed, Port or place, or shall be un-shipped or re-landed at  any 
liable to confiscation, and 

to pe- Port in British India (not having been duly re-landed 
nalty. or discharged as short-shipped under the care of an Officer 
of Customs, or uiider Section CXXXV or Section CXXXVI of this Act), suoh 
goods, together with any vessel used in so un-shipping or re-landing them, 
shall be liable to confiscation ; and the Master or Commander of the vessel from 

1 which such goods shall be so un-shipped or re-landed, and any person by whom 

&G or by whose orders or means such goods shall be so un-shipped or re-landed, 
or who shall aid or be concerned in such un-shipping or re-landing, shall be 
liable to a penalty not exceeding three times the value of such goods, or not 
exceeding one thousand Rupees. 

CXLIV. A drawback of the whole of the duties of Customs shall be al- 
Drawback of duties on lowed for wine intended for the consumption of any OfEicer wine allowed for Officers 

of the R'ary. of Her Majesty's Xavy, on board of any of Her Majesty's 
ships 
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ships in actual service, unless ~1lc.h wine shall have been warehoused without 
payment of duty on the first entry thereof. The quantity of wine on which 
drawback may be so allowed in any one year for the use of any such Officer 
shall not  exceed the proportions specified below; that is to say :- 

Gallons. 

... ... For every Admiral 
... Vice-Admiral ... ... 

... Eear-Admiral ... ... 

... Captain of 1st and 2nd rate ... 
Captain of 3rd, 4th, and 5th rate ... 

... ... Captain of aa inferior rate 
Lieutenant or other Commanding. Oacer, and 

OfEcer, Master, Purser, or Surgeon ... 

. , , 
... 
... 
... 
... 
... 

for erery 
*.. 

... 1,260 
... 1,050 
... 840 
... 630 
... 420 
... 210 

Marine 
... 105 

CXLV. Every person clearing and claiming drawback for wine as pro- 
vided in the last  receding Section, shall state in the entry 

Persons entering such 
wine for drawbaclr to de- the name of the Officer for whose Use such wine is intend- 
clare t,he name and rank 
of Oficer claiming the ed, and of the ship in which he serves, as well as the ~ l a c e  
same. and date of the last supply for which drawback was al- 
lowed. All such wine shall be delivered into the charge of the proper Officers of 
Customs at  the Port of shipment, to be shipped under their care ; and when the 
Officer commanding the ship shall have certified the receipt of such wine into 
his charge, and the proper Officer of Customs shall have certified the shipment, 
the drawback shall be paid to the person entitled to receive the same. 

CXLVI. The 085cer in charge of the Custom House may permit the 
transfer of any such wine from one Naval Officer to 

Transfer of wine from another Naval Officel; on board of the same or of any 
oue Naval Officer to an- 
other, &c. other such ship, as part of his authorized proportion ; or 

may permit the trans-shipment of any such wine from one 
ship to another for the use of the same Naval Officer; or the re-landing and 

J. 

warehousing of any such wine for future re-shipment. The Officer in charge 
6f the Custom House may also receive back the duties for any such wine, and 
allow the sahe to be clearch for home consumption. 

CXLYII. If any such wine be not laden on board of the ship for. 

Wine not laden, or un- 
which it was intended, or be unladen from such ship 

laden witbout permission, without the permission of the ,proper Officer of Customs, 
liable tu confiscation. 

such wine shall be liable to  con.fi~cation. 
CXLVIII. Provisions 
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11'. provisions and shores for the use of Hcr Mojcsty's Navy shall, 
in like manner, be passed free 01 duty ; and where dut,ies 

e , ~ l s  Navy shall have been paid on such provisions and stores, draw- 
back of such duties, whether of Customs or Excise, shall 

hi: allowed on receipt of application in writing from the Officer commanding 
the ship for which they are intended, or from some other Officer duly authorized 

- to make such application. 

COASTING TRADE. 

CXLIX. NO duties of Customs shall be levied on any goods lawfully 
carried in any coasting vessel. Provided that nothing in 

No duties on goods 
6arried in coastillg vessel. this Section shall apply to Opium, Salt, or Spirits manu- 

Proviso. factured after the English method ; or to goods brought 
from any Foreign Port or place to any Port in British 

India, and there trans-shipped for, or thence carried to, any other Port i n  
British India without payment of duty ; or to goods removed in bond. 

a CL. No drawback shall be allowed for any goods shipped in any coasting 

No drawback for goods 
vessel ; but this shall not interfere with the allowance of 

shipped in a coasting ves- drawback for goods duly manifested arid exported by Sea 
sel. to any Foreign Port or place in any Native vessel, other 
than a coastiag vessel. 

CLI. The Local Goverpment, acting under the general insti-uctions of the 
Government of India, may from time to time determine, 

Local Government may by rules to be published in the Official Gazette, on what 
regulate carriage of goods 
coaitwise. conditions, and on what conditions only, goods may be 

carried coastwise, though not shipped at  any Port in  
British India to be so carried ; also in what cases, and in what cases only, goods 
may be shipped in a vessel to be carried coastwise, before all goods brought in 
such vessel from a Foreign Port or place shall have been unladen, If, in con- 

travention of any such rules so published, any goods shall 
Penalty for contraven- 

tion. be taken into or put out of any coasting vessel ; or any 
coasting vessel shall touch at any Foreign Port or place, 

or deviate from her voyage, unless forced by unavoidable circumstances ; or 
if the Master or Commander of any coasting vessel which shall have toucbed 
at a Foreign Port or place shall fail to declare the same in writing to the Officer 
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in charge of tlie Custom House at the Port in British India at  ~vhich such vessel 
shall afterwards first arrive, the Master or Comi~lancier of such vessel shall be 
liable to a penalty not exceeding one thousand Rupees, and sliall furlher be 
liable to pay double huty upon all goods landed or shipped at  suclz Foreign 
Port or place, in addition to the ordinary duty nrliich shall in every case be 
levied on such goods. 

CLII. Except with the written permission of the Officer in charge of the 
Custom House, no goods, with the exception of passengers' 

and 1)laces for baggage, shall, on any Sunday or on any holiday or day shipping of goods. 
on which the shipping or landing of cargo is or shall be 

prohibited by tho Chief Customs Authority of tlie Presidency or place, be un- 
shipped from any vessel arriving coastwise, or he shipped, or water-borne to be 

i I shipped, for carriage coastwise, at  any Port in British India ; nor, except with 
sucli writken permission, shall any goods be so un-shipped, or shipped, or wateT- 
borne to be shipped, on any day except between such hours as the Chief Cus- 
toms Authority shall from time to time appoint by notice in the Official 
Gazette ; nor from any place in any such Port except a. wharf duly appointed 
for such purpose ; nor without the presence or authority of the proper Officer 

Penalty for contraven- 
tiou. 

shipped, contrary to 

of Customs. Any person who shall cause or suffer any 
goods to be unshipped, shipped, or water-borne to be 
any of the provisions of this Section, shall in every such 

case be liable to a penalty not exceeding five hundred Rupees ; and any goods 
so unauthorizedly un-shipped, shipped, or removed for shipment, shall be liable 
to confisc2tion. 

CLIII. The Master or Commander of every caasting vessel &all keep, 
or cause to be kept, a cargo-book in which shall be stated 

Rules respecting cargo- the name of the Master or Commander, the vessel, the 
book t o  be kept by Nas- 
ters of coasting vessels. Port t o  which she belongs, and the Port to wliich on each 

voyage she is bound. At every Port of lading sucll 
Master or Commander shall enter, or cause to be entered, in such book the 

' t namc of such Port, and an account of all goods there taken on board of such 
vessel, with a description of the packages, and the quantities and descriptions of 
the goods contained therein, or stowed loose, and the names of the respective 
shippers and consignees, in so far as such particulars are known to him. At  
every Port of discharge of any such goods, such Master or Commander shall 
enter, or cause to be entered, in such book the respective days on which such 

goods 
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goods or any of the111 are delivered O L I ~  of such vessel. The respective times 
of departure from every Port of lading, and of arrival at  every Port of dis- 
ollarge shall in like manner be duly entered. Every such Master or Corn- 
rnauder shall, on demand, prodace his cargo-book for the inspection of any 
Officer of Customs, and such Officer shall be at liberty to make any note or 
remark therein ; and if, upon examination, any package entered in the cargo- 

penalty for breach of book as , containing Foreign goods, shall be found not 
to contain such goods, sucli package, with its contents, 

shall be liable to confiscation; or if any package shall be found to coiltsiiz 
Foreign goods not entered, or not entered as such, in such book, such goods 
shall be liable to confiscation. If any such Master or Coilzmander shall fail 
correctly to keep such cargo-book, or to produce the same on demmcl ; or if 
at any time there be found on board of any such vessel any goods not enterecl 

+ 
in such book as laden, or any goods noted as delivered; or if any goods 
entered as laden and not noted as delivered, be not on board, the Master or 
Commander of such vessel shall be liable to a penalty not exceeding five 
hundred Rupees. 

CLIV. Before any coasting vessel shall depart from the Port of lading, 
an account, with a duplicate thereof in the form nlarked G 

Cnast,irt~ \w:t,h(filti to deli- 
ver acco;;nt appended to this Act, or in such othor form ss may from 
Port-clearance beforeleav- time to time be prescribed by the Chief Customs Autliori- 
ing Port  of lading. 

ty of the Presidency or place, shall be filled in and signed 
by the Master or Commander and delivered to the Officer in charge of the Custom 
I-Iouse. Such Officer shall rctain thc duplicate and return the original accoGnt 
dated and signed by him; and such account shall be the clearance of tlie 

Penalty in case of vessel for the voyage and the pass for the goods expressed 
account being false. therein. If any such account be false, the blaster or 
Commander shall be liable to a penalty not exceeding five hundred Rupees. 

CLV. The Officer in charge of the Custom Housc may, on good and suffi- 
cient reason, r e f ~ ~ s e  Povt-clearance to any vessel declared 

Officer in charge of 
custom H O U S ~  may require to be bound to any Port in British India? unless the 
;lc hnnd ljp.fnvp, Pn~trclfi*r- ownor, agent, Master, or Commander shall give a bond 
ance is  granted. 

with sufficient security for the production to the Officer 
, in charge of the Custom House of a certificate from an Officer of the 

Port to which such vessel is said to be bound, of her arrival at such 
Port within a fair and reasonable time to be prescribed in each case by 

thc 
x 
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the Officer requiring the bond. On failure to produce such certificate, or to show 

penalty for failuIe to sufficient reason for its non-production, the parties to the 
produce certificate. bond shall be bound to pay a penal sum equal to double 
the amount of Customs duties which mould have been chargeable on the ex- 
port cargo of the vessel had she been declared to be bound to a Foreign Port. 

CLVI. The Chief Customs Authority of any Presidency or place may, 
Grant and revocation on cause being shown, pendit, a general pass to be given, 

of general pass. on any conditions which may be deemed expedient, for 
the lading and clearance, and for the entry and unlading, of any coasting Steam 
vessel at any Ports of despatch or destination, or at any intermediate Ports a t  
which she may touch for the purpose of receiving goods or passengers. Any 
such general pass may be revoked by notice in writing under the hand of the 
proper Officer, delivered to the Master or Commander, or to tho owner of such 
Steam vessel, or to any of the crew on board. 

CLVII. Within twenty-four hours after the arrival of any coasting vessel 
at the Port of discharge, and before any goods are unladen 

Time for delivery of 
pass, and penalty for therefrom, the pass, with the name of the place or wharf 
failure. where the cargo is to be discharged noted thereon, shall 
be delivered to an Officer of the Port, who shall note thereon the date of delivery. 
Any Master or Commander who shall fail so to deliver a pass within twenty- 
four hours after arrival, shall be liable to a penalty not exceeding two hundred 
Rupees. 

I 

~~~d~ on coasting ves. CLVIII. If any of the goods on board of any coast- 
~ ~ ' 7  unladen if without due to per- be ing vessel be subject to any Duty of Excise, such goods 
mission. shall not be unladen without the permission of the pro- 
per Officer of Excise. 

CLIX. If, contrary to the pro~sions of this or any other Act relating 
Penalty for breach in to the Customs, any goods shall be laden on board of any 

respect Of '=ling, carry- vessel in any Port or place in British India and carried ing coastwise, and unlad- 
ing. coastwise, or any goods which have been brought coastwise 
shall be unladen in any such Port or place, or any goods shall be found on 
board of any coasting vessel without being entered in the clearance thereof, 
such goods shall be liable to confiscation, and the Master or Commander of 
such vessel shall, in every such case, be liable to a penalty not exceeding five / 

hundred Rupees. 
CLX. Any 
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CLX. Any duly empowered Officer of Customs may go on board of any 
coasi;ing vessel in any Port or place in British India, and 

ay at  any period of a voyage search any such vessel 
and examine all goods on board and all goods then lad- 

ay demand the production of any document which ought 
ch vessel. The Officer in charge of the Custom House 

may further require that any .such document belonging to any coasting vessel. 
then in Port shall be brought to him for inspection. I f  the Master or Com- 

Penalty for refusd to mander of any such vessel shall refuse to bring any 
such document to the Officer in charge of the Custom 

House when so required, such Master or Commander shall be liable to a, 

penalty not exceeding two hundred Rupees. 

CARGO-Bo ATS. 

CLXI. It shall be lawful for the Local Government of any Presidency or 

Local Government may 
place to declare with regard to any Port within its juris- 

prohibit plying of unli- diction, by Notification in the Official Gazette, that after 
censed cargo-boats. 

a stated date no boat which shall not have been duly 
licensed and registered will be allowed to ply as a cargo-boat for the landing 
and shipping of merchandise within the limits of such Port. After the issue 
of such Notification with regard to any Port, any goods found within the 

Goods found in unli- 
limits of such Port on board of any boat not duly licensed 

censed cargo-boats may and registered shall, unless such goods be covered by a, 
bc confiscated. 

special permit from the Officer in charge of the Custom 
House, be liable to confiscation. 

CLXII. It shall be lawful for the Chief Officer of Customs of any Port 
with regard to which a, Notification shall have been issued 

Issue of licenses. 
under the last preceding Section, to issue licenses for and 

to make registration of cargo-boats, under such rules and on payment of such fees 
as the Local Government shall from time to time prescribe. Any table of fees 
prescribed under this Section shall be published in the Official Gazette. 

SPIRITS. 

CLXIII. I t  shall be lawful for the Chief Customs Authority of any Pre- 
Rules for removal of sidency or place to prescribe from time to time the condi- 

"i"ts frOmGstU'ery with tions on which and the rules under which spirits manu. out payment of Duty, and 
for exportation thereof. factured in British India after the English method may be 

removed 
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removed from any licensed distillery for exportation without payment of Duty 
of Excise. The peyson so removing any such spirits, shall execute to the Govern- 
ment a bond with one or more sureties, in the form marked annexed to this 
Act, or in such other form as the said Chief Customs Authority shall from time 
to time prescribe, for the payment of duty on such portion of the said spirits 
as shall not be exported within four months from the date of the bond, and upon 
any portion which shall be exported to any other Port in British India not being 
a Free Port, but proof of the landing whereof and of payment of Duty of Customs 
whereon at  the Port of destination shall not be furnished to the satisfaction of 
the proper Officer within six months from the date of the bond. It shall be 
lawful for the Chief Officer of Customs of the Pol% of exportation to  extend 
for a, further term not exceeding four months, on sufficient cause shown, the . 

P period allowed for the exportation of any such spirits, or for the production of 
such proof that duty bas been paid. 

CLXIV. Spirits for exportation under bond for the Duty of Excise shall 
spirits for export to be be taken from the distillery direct to the Custom House 

taken direct from dis- under passes to be granted for that purpose by the Officers tillery to Custom House 
under pass. of Excise. 

CLXV. Spirits brought to the Custom House for exportation by Sea 
shall, previous to shipment, be gauged and proved by 

Rules to be observed 
in the exportation of an Officer of Customs. Any drawback to be allowed for 
spirits. spirits on which duty Iias been paid shall be regulated 
by the strength and quantity of such spirits as ascertained by such proof and 
gauge; and' the quantity of spirits for which credit is to be given in the set- 
tlement of any bond shall be determined in the same manner. 

CLXVT. Duty shall be recoverable upon any difference between the 
. quantity of spirits passed from a distillery and the quan- 

Duty to be recovered 
on any deficiency in spirits tity ascertained by gauge and proof at  the Custom House, 
under bond. less an allowance for ullage and wastage a t  such rates as 
shall from time to time be prescribed by the Local Goverllment and notified in 
the Official Gazette. 

CLXVII. A drawback of Duty of Excise paid on spirits manufactured in 
Dra\vbwk of Excise British India after the English method, and exported to 

~ u t y  tured on afkr spirits the manufac- English any Foreign Port or place under the provisions of Section 
method. CXXIV of this Act, shall be allowed by the Officer in 
charge of the Custom House at  the Port of exportation. 

Provided . 
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Provided that the exportation be made within one year from the date of pay- 
ment of such Duty of Excise, and that the spirits, when brought to the Custom 
House, are accompanied by the pass in which such payment is ce'tified. 

cLXVIII. NO drawback shall be allowed on spirits exported frola any 

No dyamback allowed 
Port in British India to any othey Port in British India 

on spirits exported to In- not being a Free Port. But it shall be lam7fu1, on the 
dian ports not being Free 
yo,ts. but such spirits conditions and under the rules prescribed from time to 

be exported under 
bond. 

time under Section CLXIII of this Act, to export from 
any such Port to any other such Port, under boncl for 

the duty of Excise, spirits manufactured i11 Britisl~ India after the English 
metbod. Every such bond shall be cancelled on the production, by the exporter 
or his agent, of a, certificate from the Officer in charge of the Custom House a t  
the Port of importation, testifying to the due entry at  such Port of the full , 

quantity of such spirits so exported, less an allowance for ullage and wastage a t  
such rates as shall from time to time be prescribed by the Local Government 
and notified in the Official Gazette. 

!!I CLXIX. Spirits manufactured in British India after the English method, 
and exported under bond for the Duty of Excise from any 

Duty on spirits exported 
from one IUdiau Port to Port in British India to any other Port in British India 

to be ad- not being a Free Port, shall be chargeable at the Port of justed. 
destination mith Duties of Customs a t  the ordinary rate 

fixed for duties on spirits of the like kind and strength imported into such Fort. 

I CLXX. Asly Rum Shrub, cordial, and other such liquor prepared in a 

Rum Shrub, &c., how licensed distillery under supervision of the Surveyor or 
to be charged with duty. Officer in charge of the distillery, shall be charged wit11 

May be exported under duty according to the quantity of spirit used in its pre- 
the same rules as spirits. 

paration as ascertained by such Surveyor or Officer. The 

ti provisions of this actrespecting spirits manufactured after the English method, 
except such as relate to gauge and proof, shall apply to such Liquor. When any 
such liquor is removed for exportation without payment of Duty of Excise, the 

lf bond to be executed by the person removing it shall be in the form marked H 
annexed to this Act, or in such other form as may from time to time be pre- 
scribed by the chief Customs Authority of the Presidency or place. 

CLXXI. Spirits brought to the Custom House for exportation under bond 

Spirits intended for ex- for the Duty of Excise may, on payment of such duty, 
portation may be removed be removed for local consumption under passes to be 
for local consumption. 

granted for that purpose by the Officers of Excise. Credit 
for 
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for every such payment shall be given on settlement of the bond to which i t  
relates. 

CLXXII. No drawback shall be allowed for any spirits on which duty 
has been paid, nor shall the duty due on any spirits under 

Conditions of drawback 
and remission of duty on bond be remitted, unless the spirits shall be shipped from 
spirits. the Custom House, and in a vessel whereon. an Officer of 

Customs has been appointed to superintend the receipt 
Re-land of spirits ship- 

ped. of export cargo. Bpirits shipped for exportation shall 
not be re-landed without a special pass from an Officer of 

Excise in addition to the usual order of the Officer in charge of the Custom 
House. 

CLXXIII. Every person who, without a special pass from an Officer of 

Penalty for irregiilarIy Excise at the place of exportation, re-lands or attempts to 
re-landing spil~tuous li- re-land any spirituous liquor shipped for exportation, shall 
quors. 

for' every such offence be liable to a penalty not exceeding 
five hundred Rupees ; and all such liquor, together with every cask or other ar- 
ticle containing the same, and every boat, cart, or animal employed in  convey- 
ing it shall be liable to confiscation. 

AGENTS. 
CLXXIV. No person shall act in any Custom House as an agent for the 

Agents must be duly transaction of any business relating to the entrance or . 
authorized. clearance of any vessel, goods, or baggage, unless author- 
ized so to do by the Officer in charge of the Custom House. It shall be lawful 
for such Officer to require any person so authorized, to give a bond with suffi- 
cient securities, in any sum not exceeding five thousand Rupees, for the faithful 
behaviour of such person as regards the Custom House Regulations and Officers. 

Penalty for acting with- 
Every person who, not being so authorised, shall act as an 

out authority. agent, shall for every such offence be liable to a penalty 
not exceeding five hundred Rupees 

CLXXV. When any person shall make application to any Officer of Cus- 

Agent to produce au- toms to transact any business on behalf of any other 
thority if required. person, such Officer may require the person so applying 

produce a written authority from the person on whose behalf such business 
is to be transacted, and in default of the production of such authority may 

refuse 
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,to transact such business. The clerk or sewant or known agent of' any 
or of any mercantile Firm may tyansact business at  the Custom House 

t of such person or Fii3m, if such person or a meillber of such Firm shall 
the Oficer in charge of the Custom House the person so empowered 

act his or their business, and shall deposit with such. Officer a written 
ority duly signed, empowering such Officer to pay to such person all 
backs, refunds, and other monies for which he shall produce receipts. 

CLXXVI. Upon the entry or clearance of any goods, for importation or 
Importer or exporter to exportation, the importer, exporter, owner, or consignee, or 

deliver a duplicate of the 
bill ..by, or shipping the agent of such importer, exporter, owner, or consignee, 
bill, if required. shall, if the Officer in charge of the Custom House 
so require, deliver to such Officer a duplicate of the bill of entry or shipping 
bill thereof. I n  such1 duplicate all sums and numbers may be expressed in 
figures. 

CLXXVII. Every importer, exporter, owner, or consignee, and every 

Penalty for non-compli- 
agent of any such importer, exporter, owner, or consignee, 

ance. !vith the foregoing who shall wilfully fail ' to comply with the provisions 
provision. 

of the last preceding Section, shall be liable to a penalty 
not exceeding two hundred Rupees. 

CLXXVIII. An Officer in charge of a Custom House may, on the entry 
or clearance of any goods, or at any time while such goods 

Officer in charge of 
Custom House may tske are' being passed through the Custom House, take samples 
samples of goods. of such goods for examination, or for ascertaining the- 
value thereof on which duties are payable, or for any other necessary purpose. 
Every such sample shall, if the owner so desire, and if it be possible, be restored 
to the owner; otherwise it shall be disposed of and accounted for to the 
owner as the Officer in charge of the Custom Rouse shall direct. 

cl-.XXIX. It shall be lawful for the Local ~ b v e ~ n m e n t  of any Presidency 
or place, with the sanction of the Governor-General of Inclia 

Local Government mag, in Council, to fix from time to time by notice in the Official 
with sanction, fix value of 
ad  valorem articles. Gazette, a value for any article liable to ad valorem 

duty ; and the value so fixed shall, until it is altered by 
' 

a 
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a similar notice, be taken to be the va,lue of such ayticle for tbe purpose of 
lcvying duty on the same. 

CLXXX. I n  all cases in which goods are liable to duty according to the 
value thereof, and i11 which no value shall have been fixed 

Assessment of goods 
liable to duty according by a general tariff or under the last preceding Section, the 
to value. value shall bc assessed at  the wholesale cash price, less trade 
discount, for goods of the like kind and quality are sold, or are capable 
of being sold a t  the time and place of importation or exportation respectively, 
without any abatement or deduction whatever, except of so much as the duties 
p;ly~blc: the importation thereof shall amount to. 

F 

CLXXXI. Any person entering any timber or wood chargeable with 
duty by measurement, shall, a t  his own expense, pile, sort, 

Expense of piling, &c., 
tilnber chargeable by mea- frame, or otherwise place the same in such manner as the 

sU"ment9 borne. NO by allowance to for be Officer in charge of the Custom House shall deem necessary 
interstices. to enable the Officers of Customs to measure and take 

account thereof. I n  all cases in which timber or wood is measured in bulk, 
the measurement shall be taken to the full extent of the pile, and no 
allowance shall be made by the Officers on account of interstices. 

CLXXXII. If two or more vessels belonging to the same owner be at  
any Port in British India at the same time, any articles of 

Transhipment of stores 
from one vessel to another Marine Stores in use or ordinarily shipped for use on 
of the same board may, at  the discretion of the Officer in charge of 
payment of duty. 

the Custom House, be transhipped from one such vessel 
to any other such vessel without payment of import duty. 

CLXXXIII. Provisions and other such ship's stores warehoused a t  the - 

Provisions, stores, kc., time of importation, may be exported without payment of 
for rela plooseding consumption to F~~~~~~ on VeE- duty for use and consumption on board of any vessel 

Ports may exported proceeding to a Foreign Port or place. Articles of Indian 
duty free on certain con- 
ditions. produce or manufacture, including rum, yequired for use 
on board 01 any vessel proceeding to any Foreign Port or place, may also be 
exported free of duty, whether of Customs or Excise, in such quantities as the 
Officer in charge of the Custom House shall determine, with reference to the 
tonnage of the vessel, the numbers of the crew and passengers, and the length 
of the voyage on which the vessel is about to depart. Provided that no such 
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rum shall be shipped as stores free of d~xty on any vessel not goiug to s Foreign. 
Port or place, or going on a voyage of less than thirty days' probable duration. 

CLXXXIV. If any dispute shall arise as to the proper rate of duty pay- 
case of dispute the able in respect of any goods imported into, or e x p d d  

to be deposikd pcnd- from any Port in British India, the importer, exporter, iug orders of Chief CUS- 
toms Anthority. owner, or consignee of such goocls, . or his agent, shall 

B 
! deposit in the hands of the Officer in charge of the Custom House a t  the Port 

of iivportation or exportation respectively, tlze amount of duty demanded by 
Officer, pending the decision of the Chief Customs Authority. Up011 

: 

!2 
pyrnent of such deposit and compliance with tlie provisions of this Act relating 

A to the entry of such goods, the Officer in charge of the Custom House shall 
i 

Y cause the goods to be delivered to such importer, exporter, owner, or consignee, 
or his agent. 

CLXXXV. When duty or other Customs dues or charges have been 

pa3 ment of duties short-levied through inadvertence, error, or misconstruc- 
sho~t-levied or erroneousl~ tion on the part of the Officers of Customs ; or when duty, 
refunded. 

after having been levied, has been erroneously refunded, 
the person chargeable with the duty or charge so short-levied, or to whom 
such refund has erroneously been made, shall pay the deficiency or repay the 
amclunt paid to him in excess, on demand being made within six months 
from the date of the first assessment, or making of the yefund ; and it shall be 
lawful for the Officers of Customs to refuse to pass any goods belonging to snch 
person until the said deficiency or excess be paid or repaid. 

CLXXXVI. No duty or other Customs dues or charges which shall have 

No of charges been charged and paid, and of wl~ich, or of a portion of 
erroneously levied Or paid, which, repayment is claimed in consequence of the same 
unless application be made 
mithin six months. having been charged or paid under an erroneous construc- 
tion of law or from other error, shall be returned, unless such claim is made 
rnithin six months from the date of such payment. 

CLXXXVII. The un-shipping, carrying, shipping, and landing of all goods, 
I,,e, ,,, ,,,,, and the bringing of them to the proper place for exaniina. 

to pay expense incidental tion or weighing, to mith GUS- 
and the putting of them into and out 

tonl House rules. of t.he scales, and the opening, ~ n - ~ a c k i n ~ ,  bulliing, sort- 
ing, lotting, mzrking, and numbering of goods, where such operations are 

r* 

necessary 
P 
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necessary or permitted, and the removing of goods to, and the placing ofthem 
in, the proper place of deposit, shall be performed by or at  the expense of the 
importer, exporter, owner, or consignee of such goods. 

CLXXXVIII. No importer, exporter, owner, or consignee of goods shall 

No compensation for loss 
be entitled to claim from any Officer of customs cornpen- 

or injury except on proof sation for any loss or injury that may occur to such goods 
id wilful neglect. at any time while they remain or are lawfully detained iu 
any Custom House, or on any Custom House TVliarf, or under charge of any 
Officer of Customs, unless it shall be proved that such loss or injury was OCCR- 

sioned by the wilful act or neglect of an Officer of Customs. 

CLXXXIX. The Chief Customs Authority of any Presidency or place - 
may from time to time fix the rate to be charged on 

Rates of wharfage fees 
to be fixed by the Chief goods left on any Custom House Wharf or other author- 
Customs Authority. ized landing place, or part of the Custom Rouse premises, 
for a period exceeding that prescribed by such Chief Customs Authority. 

CXC. Nothing contained in this Act shall be construed to prevent the 

Saving of anchorage levy of any anchorage or harbour dues now leviable a t  any 
and harbour dues, also Port in British India, or the levy of any special duties 
special dues on opium, to- 
bacco, ganja, spirits, and on Opium, Tobacco, Ganja, Spirits, or Salt, under any law 
salt. which is or shall be in force in any part of British India. 

CXCI. A duplicate of any certificate, Manifest, Bill, or other Custom 

Dnplicates may be grant- 
House document mag, on payment of a fee of not less 

ed and amendments made than one Rupee and not more than ten Rupees, be fur- 
on payment of fee. 

nished, at the discretion of the Officer in charge of the 
Custom House, if he is satisfied that no fraud has been committed or is intend- 
ed. The Officer in charge of the Custom House may also authorize any 
amendment to be made in any document, after it has been entered and record. 
ed in the Custom House, upon payment of a like fee for every document so 
amended. 

Cnstolns Officers may CXCII. No Commissioner or Collector of Customs, 
be exempted from service or Officer of clustoms whom a Commissioner or Oollector 
on any jury or inquest. 

of Customs shall deem it necessary to exempt on grounds 
of public duty, shall be con~pelled to serve on any jury or inquest. 

OFFENCES 
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OFFENCES AND PENALTIES. 

CXCIII. If any goods be put on board of any tug-steamer or pilot-vessd 

pena.ity for Command- fi-om any sea-going vessel inward bound, or if any goocls 
ers of tug-steamers or be put out of any tug-steamer or pilot-vessel for the pur- 
pilot-vessels receiving 01' 

discharging any goods pose of being put on board of any outward bound vessel,. 
Jtzitho~~t due authority. or if any goods on which drawback shall have been granted 
sl~a,ll be pufon board of any tug-steamer or pilot-vessel for the purpose of being 
re-landed without the authority of the Officers of Customs, such goods shall 
be liable to confiscation, and the Master or Commander of such tug-stesnier o r  
pilot-vessel shall, in every such case, be liable to a penalty not exceeding one 
thousand Rupees. 

1 

CXOIV. ~ n i  person shipping or landing goods, or aiding in the shipment 

Penalty for shipiing, 
or landing of goods, or knowingly keeping or concealing, 

lallding, concealing, &c., or ltnoaingly permitting or procuring to be kept or con- 
colitrary to Act. 

cealed, any goods shipped or landed or intended to be- 
shipped or landed, contrary to the provisions of this Act; and any person who 
shall be found to have been on board of any vessel liable to confiscation under 
Section XI11 of this Act, while such vessel was within any bay, river, creek, or 
arm of the Sea, which had not then been declared to be, and was not then 
existing as, a Port fos the landing or shipment of goods, shall be liable to a 
penalty not exceeding onethousand Rupees. 

CXCV. If any vessel which shall have been within the limits of any Port 

Vessels in Port with a in British India with cargo on board, be afterwards found 
cargo andafterwards found in any Port, bay, river, creek, or arm of the Sea in British 
III ballast, and cargo 
unaccoutited for, liable to India, light or in ballast, and if the Master or Commander 
confiscation. 

be unable to give a due account of the Port or place in 
British India where such vessel lawfully discharged her cargo, such vessel shall 
be liable to confiscation. 

CXCVI. The confiscation of any vessel shall be deemed to include her 
Tacl[le, kc.9 and pack- tackle, apparel, and furniture. The confiscation of any 

aqes and contents included 
in confiscation of vessels goods shall be deemed to include any package in which 
atid goods. Also convey- 
ances used in removal. they are found, and all the contents thereof. Every boat, 
cart, or other means of conveyance, and every horse or other animal used in the 

removal 
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removal of any goods liable to confiscation, shall i11 like manner be lial~le to 
confiscation. 

CXCVII. I f  any person in cliarge of or owning a vessel shall have be- 
come liable to any fine or penalty on account of any act 

Goods ma5- be detained, 
and Port-clearance refused OP omission relating to the Cu.stoms, the Officer in charge 
pending the payment of 
fines incurred. of the CUS~O~TI House may refuse Port-clearance to  such 

vessel until the fine or penalty be discharged. I f  ally 
person passing goods through the Custol~ House shall have become liable to 
any fine or penalty, the Officer in charge of the Custom House may detain 
sucli goods until the fine or penalty be discharged. 

CXCVIII. Any person against whom a reasonable suspicion exists that 
he has been guilty of an offence under this or any other 

Persons reasonably sus- 
pwced may be Act relating to the Customs, may be detained by any 

Officer of Customs or other person duly employed for the 
prevention of smuggling. 

CXCIX. . Any vessel or goods liable to confiscation ivay be seized, and 
any person liable to be detained under this or any other 

Vessels, goods, and per- 
sons may be seized or Act relating to the Customs, may be detained in any 
detained. 

place, either upon land or water, by any Officer of Customs 
or other person duly employed for the prevention of smuggling. 

CC. Every vessel, and all goods seized on the ground that they are liable 
I 

Vessels and goods 
to confiscation, shall, as soon as conveniently may be, be 

seized how to be dealt delivered into the care of thc Officer appointed to  receive 
with. the same. If there be no such Officer at hand, all goods 
so seized shall be carried to and deposited at  the Custom House nearest to 
the place of seizure. If there be no Custom House within a convenient dis- 
tance, such goods shall be deposited at the nearest Office appointed by the 
Chicf Customs Authority of the Presi$>ency or place for the deposit of goods 
so seized. 

CCI. Every person detained on the ground that he has been guilty of an 
persons detained to offence under this or any other Act relating to the CUB- 

be taken to  nearest 
DIagistrate or Officer of toms, shall forthwith be taken before tlie nearest Magis- 
CLIS~OIU House. trate or Officer in charge of a Custom House. 

CCII. When 
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CCII. when any person, detained on the grou~ld that he ha,s heen guilty 
of an offence against this or any other Act relating to the 

US ta.lten before a 
for offence wder Customs,- shall be taken before a Magistrate, such Magis- 

or to tratc may, if he see reasonable cause, order such person 
to he detained in gaol or in the custody of the Police for 

such time as shall be necessary to enable such Magistrate to communicate wit11 
the Officers of Customs. Provided that any person so detained shall be 
liberated on giving recognizance or security to the sat.isfaction of the Ma,gis- 

oistrate trate to appea.r at such time and place as shall be appointed by such Mag 
for his appearance. 

CCIII. If any person liable to be detained under this or any other 
Act relating to tho Customs, shall not bc detained at 

Any person escaping 
lllay be afkrwards detain- the time of committing the offence for which he is so 
ed. liable, or shall, after detention, make his escape, such 
person shall at any time afterwards be liable to be detained and taken before a 
Magistrate, to be dealt with as if he had been detained at the time of com- 
mitting such offence. 

CClV. When any person employed on the crew of any of Her Majesty's 
ships, shall be detained under this or ally other dct're- 

Persons in Her Ma- 
jesty's Navy when detaia- lating to the Customs, the detaining Officer shall forthwith 
ed, to be secured On board give notice thereof to the Commanding Officer of the ship, until warrant procured. 

who shall thereupon place such person in security on 
board of such ship, until the .detaining Officer shall have obtained a warrant 
from n Magistrate for bringing up such person to be dealt with according to 
law. A Magistrate shall duly grant a warrant upon complaint made to him 
by the detaining Officer, stating the offence for which the person is detained. 

COV. When any.%essel or goods shall be seized or any person shall be 
detained under this or any other Act relating to the 

When seizure is made, 
seizing Officer to give Customs, it shall be the duty of the Officer or other per- 

t reason in writing. son making such seizure or detention, on demand of the 
person in charge of the vessel or goods so seized, or of the person so detained, 
to give to such person a statement in writing of the reason for such seizure or 
detention. 

CCVI. When 
Q 
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CCVI. When any goods liable to confiscation under this or any other 

Procedure in respect of Act ~ l a t i n g  to the Custonis, sliall be seized by any Police 
goods seized On suspicion. Officer on suspicion that they had been stolen, it shall be 
lanrful for such Officer to carry such goods to any Police Station or Court at 
whicls a complaint or information connected with the st.ealing or receiving of 
such goods shall have been made, or an enquiry connected with such stealing or 
receiving shall be in progress, and there to detain such goods until the dismissal 
of such complaint or iufor1aation, or the conclusion of sucli enquiry or of any 
trial thence resulting. In  every such case the Police Officer who seized the 
goods shall send written notice of their seizure and detention to the nearest 
Custom House; and immediately after the dismissal of the complaint or 
information, or the conclusion of the enquiry or trial, the said Police Officer 
shall cause sucli goods to be conveyed to and desposited at  tlie nearest Custom 
House, to be there proceeded against according to law. If any Police Officer 

Penalty for neglect of 
whose duty it is, under this Section, to send a written 

Police Officer to give notice or cause goods to be conveyed to a Custom Rouse, - notice. 
shall neglect so to do, such Officer shall be liable to a 

penalty not exceeding one hundred Rupees. 

CCVII. Any duly empowered Officer of Customs or other person duly 
Officels of Customs may employed for the prevention of smuggling, may search 

stop carts, &c., aud search 
for good, reasonable any cart, or other means of conveyance, for smuggled 
suspicion. goods; provided that such Officer shall have reasonable 
ground to suppose that smuggled goods are contained therein. 

CCVIII. It shall be lawful for the Magistrate of a District or Division of a 
District, on application by an Officer in charge of a Custom 

Magistrate of District House, stating his belief that dutiable or prohibited goods 
may issue search warrant 
on application. are secreted in any place in such District or Division, to 

issue a warrant to search for such goods. Such warrant 
shall be executed in the same way, and shall have the same effcct, as a search 

. 

warrant issued under the Code of Criminal Procedure. 
I 

1 CCIX. Any Officer of Customs duly employed in the prevention of 
smuggling may search any person on board of any ves$el y 

i 
Persons may be search- or boat in any Port in British India, or any person who 

I e on reasonable suspi- 
I c~on. shall have landed from any vessel or boat. Provided that 

such Officer shall have reasonable ground to suppose that 1 
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sucll has dutiable or prohibited goods secretad &bout his person. If any 
person on board of any such vessel or boat, or who lriay 

Penalty for l~~ssessioll 
of smuggled goods. have landed from any such vessel or boat, shall, upon being 
asked by any such Officer whether he has dutiable OK prohibited goods about 
llis person or in his possession, affirm that he has not, and if any such goods 
.sllsll, after such denial, be discovered to be or to have been upon the person or 
in the of such person, such goods shall be liable to confiscation, and 
such person shall be liable to a penalty not exceeding three times the value of 

CCX. when ally Officer of Customs is about to search any person under 

Perso~ls before search the provisions of the last preceding Section, such person 
nlag to be may require the said Officer to take him, previous to 
before a Magistrate, &G. 

search, before the nearest Magistrate or Office13 in charge 
of a Custom House. If such requisition be made, the Officer of Customs may 
detain the person making it until he can bring him before the nea~est &lagis- 
trate or Officer in charge of a Custom House. The Nagistrate or Officer in 
charge of a Custom House before whom any person shall be so brought, shall, 
if he see no reasonable grouud for search, forthwith discharge such pereon; but 
if otherwise, shall direct that .the search be made. A female shall not be 
searched by any but a female. 

CCXI. If any Officer of Customs shall require any person to be searched, 

Penalty for searching for dutiable or prohibited goods, ~rithout having reasonable 
persons on insufficient ground to believe that he has such goods about his person, 
grounds. 

such OBcer shall be liable to a penalty not exceeding one 
hundred Rupees. 

CCXII. If any Officer of Customs, or other person duly employed for 

Customs Officers, if guil- 
the prevention of smuggling, shall be guilty of a wilful 

t~ of breach of duty, how breach of the provisions of this or any other .Act relating 
punishable. 

to the Customs, such Officer or person shall on conviction 
before a Magistrate be liable to simple imprisonment for any term not exceeding 
two years, or to fine, or to both. 

CCXIII. .: I f  any Officer of Customs, or other person duly employed for 

Customs officers com- the prevention of smuggling, shall practise or attempt to & 
mitting or conniving at practise any fraud for the purpose of injuring the Customs 
frauds how punishable. 

Revenue, or shall abet or connive at any such fraud or any 

attempt 
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attempt to practise any such fraud, such Officer or other person shall on convic- 
tion before a Magishate be liable to imprisonment of either description for any 
term not exceeding two years, or to fine, or to both. 

CCXIV. No suit, action, or other proceeding shall be commenced against 
N~ suit or proceeding any person for any thing done in pursuance of this Act, 

to be coml''encecl without giving to such person a month's previous notice in notice, or after stated in- 

and of the cause thereof, nor after the expiration of three months from the 
accrual of the cause of suit, action, or other proceeding. 

CCXV. mThoever intentionally obstructs any Officer of Customs or other 
person duly employed for tlie prevention of smuggling in 

Punishinent for ob- 
struction to C I I S ~ O I ~ ~ S  0%- the exercise of any powers given under this Act to such 
cers. Officer or person, shall on conviction before a Magistrate 
be lia,ble to imprisonment of either description for any term not exceeding 
six months, or to a fine not exceeding one thousand Rupees, or to both. 

cCXVI. I f  any person shall knowingly make or sign any declaration or 

Penalty for malting document used in the transaction of any business relating 
false declaration, refusing to the Customs, such declaration or document being false 
to  answer questiolis, &c. 

in any particular; or if any person shall counterfeit, falsify, 
or fraudulently alter or destroy any such document, or any seal, signature, in- 
itials, or other inark made or impressed by any Officer of Customs in the transac- 
tion of any business relating to the Customs ; or if any person yequired under 
this or any other Act relating to the Customs to produce any 'document shall 
refuse or neglect to produce such document; or if any person required under . 
this or any other Act relating to the Customs to answer any question put to 
him by an Officer of Customs shall not truly answer such question, such person 
shall, on conviction of any such offence before a Magistrate, be liable to a 
penalty not exceeding one thousand Rupees. 

CCXVII. Any person subscribing or attesting any declaration of the 

Penalty for unauthoriz- value of any goods upon an application to pass such goods 
ed declaration to value of through the Custom House, shall, if he be not the im- 
goods. 

porter, owner, or consignee of such goods, or have not 
proper and sufficient authority from the importer, owner, or consignee, 
be liable in every such case to a penalty not exceeding one thousand 
Bupees. 

CCXVIII. I n  
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CCXVIII. I11 every case in cvhich, uucler this Act, any vessel, cart, or 
other means of conveyance or any horse or other auimal 

Officer in cliarge of Cu3- 
tom House may a~ljudgc is liable to confiscation; or any goods are liable to con- 
confiscations pel~al- fiscation or to increased rates of duty; or any persou in 

charge of or owning a vessel, or lauding or shipping goods, 
or them through the Custom House, is liable to a penalty, an Officer ill 
charge of a C~~s tonl  House may, unless it be otherwise provided in this or any 
other Act relatiilg to the Customs, adjudge such confiscation, penalty, or in- 
creased rates of duty. 

CCXIX. I n  respect to cases cognizable under the last preceding 8ectioa 

Local Government may by an officer in charge of a Custom House, the Local 
confer like powers on other Government may cmpowcr any Officcr of Customs in like , 

Officers of Customs. 
inanner to adjudge any confiscation, penalty, or increased 

rates of duty. Provided that the power to adjudge confiscation shall not 
extend, as regards a Ileputy Collector, to goods of a greater 

Proviso. 
value than one thousand Rupees, nor as regards an 

Assistant Collector, or other subordinate Officer, to goods of a greater value than 
one hundred Rupees ; and that the power to adjudge a penalty shall not extend, 
as regards a Deputy Collector, to a sum exceeding fifty Rupees, nor as regards 
an Assistant Collector, or other subordinate Officer, to a sum exceeding ten 
Rupees. 

CCXX. I n  any case adjudicated by an OEcer of Customs, any party 
aggrieved by the award may appeal to the Chief Customs 

Appeal from Subordi: 
nate to Chief Customs Authority of the Presidency or place, or to any superior 
Authority. Officer of Customs empowered in that behalf by the Local 
Government. It shall thereupon be lawful for such authority or superior Officer 
to make such further enquiry, and to pass such order as he shall think proper, 
confirming, altering, or annulling the original award, Provided that no such 
order in appeal shall have the effect of subjecting any person to any greater 
confiscation, penalty, or rates of duty than shall have been adjudged against 
him in the original award. 

Penalty under this Act CCXXI. The award of any confiscation, penalty, 
not to interfere with pun- or increased rates of duty under this Act by an Officer of 
ishment which may be in- 
fllcted under any other Customs shall not interfere with any punishment to which 
lam. 

the person affected thereby shall be liable under any 
other law, 

CCXXII. All 
R 
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Offences not specially CCXXII. All offences against this Act, other thmx 
~rovicled for how to be those cognizable under Section CCXVIII of this Act by 
acljuclicated. 

an Officer in charge of a Custom House, may be adjudicat- 
ed in a summary manner by a Magistrate. 

CCXXIII. If, upon consideration of the circum- 
adjLLdged staiices under which any penalty or confiacatioil has been Magistrate, kc., inay be 

relnitted or con1lnuted by under this Act by an Officer oE Customs or 
Chief Customs Authority. 

by a Magistl.ate, the Chief Customs Authority of the 
Presidency or place shall be of opinion that such penalty or confiscation ought 
to be remitted i11 whole or in part, or commuted, such Chief Customs Authority 
may the same or any portion thereof, or may commute ally order of 
confiscation to a penalty not exceecling the value of the goods ordered to be 
confiscated. 

CCXXIV. When a penalty is adjudged against any person under this 
Act by any Officer of Customs, it shall be lawful for such 

How payment of penal- 
ty to be enforced. officer, if the penalty be not paid, to levy the same by 

sale of any goods of the said person which may be in his 
charge, or in the charge of any other Officer of Customs. When an Officer of 
Customs, who has adjudged a penalty against any person under this Act, shall 
fail to realize the unpaid ailiount of such penalty from the goods of such person, 
it shall be lawful for such Officer to notify in writing to any Magistrate within 
vhose jurisdiction such person or any goods belonging to such person shall be, 
tlie name and residence of the said person and the aniount of penalty unrecover- 
ed; and such Magistrate shall thereupon proceed to enforce payment of the said 
amount in like mauner as if the penalty had been adjudged by himself. 

CCXXV. When a penalty or fine is adjilclged against any person under 
Periodsofimprisollnlent, this Act by a -Magistrate, such alagistrate sliall, at  the same 

;n default of payment of 
pmalty or fine, to be fixed time, fix, \vithin the following limits, a period of inlprison- 
within certain limits. rneilt in default of payment of such penalty or fine :- 

If tlie penalty oy fine clo not exceed fifty Rupees, the term of imprison- 
ment to be fixed in default of pavment shall not exceed one month. 

If the penalty or fine do not exceed one hundred Eupees, the term of 
imprisonment to be fixed in default of payment shall not exceed two months. 

If 
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If the penalty or fine do not exceecl five hundred Rupees, the term? of im- 
prisonnleiit to be fixed in default of paynient shall not exceed four months. 

When the penalty or fine exceeds five huiidred Rupees, the term of im- 
prisonment to be fixed in default of payment may extend to six months. 

I t  shall be lawful for the Magistrate at any time to enforce payment of any 
pewaltg or fine or of any portion thereof by clistress and sale of the goods of the 
defaulter. 

CCXXVI. The imprisonment wliicli is imposed in 
Imprisonment to termin- 

ate upon payment of the default of payment of fine or pcnalty under this or any 
fine. other Act relating to the Customs shall termii~ate~wlien- 
ever that fine or peualty is either paid or levied by process of law. 

C 

CCXXVII. If, before the expiration of the term of imprisonment fixed. 
in default of payment, such a proportion of the fine or 

Or up011 payment of pro. 
~or t ional  part of fine. penalty be paid or levied that the term of imprisonmellt 

spffered in default of payment is not less than proportional 
to the part of the fine or penalty still unpaid, the imprisonment shall terminate. 

CCXXVIII. Wheu the confiscation of any vessel, cart, or other means 
of conveyance, horse or other animal, or any goods, shall 

On confiscation' of ves- 
sel or property t,, be adjudged under Section CCXVIII or Section CCXIX 
vest in Her Najesty. of this Act, the property in such vessel, means of coiiveg- 
ance, animal, or goods sliall thereupon vest in Rier'Majesty. It sliall be the 
duty of the Officer adjudging confiscation to take and hold posskssion of the 
same, and it shall be the duty of every Officer of Yolice, on the requisition of 
such Officer, to assist him in taking and holding such possession. 

CCXXIX. The proceeds of all confiscations and penalties imposed under 
this Act shall, after deducting therefrom all Governmenr, 

Appropriation of penal- 
tiea, BL., and grant of demands, be paid into a General Fund, out of aliich it 
rewards. shall be lawful for the Chief Customs Authority of the 
Presidency or place to grant a reward to alzy person by whose information, 
assistance, or instrumentality, any seizure shall have been made or any offence 
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A. 

FOltx OF APPLICATION FOX A LICENSE FOR PRITTATE WAREHOUSE. 

(See S e c t i o ~ ~  L X X l  T.) 

To 

THE OPEICER I N  CHARGE OP THE CUSTOSI HOUSE AT 

PLEASE to comply with my request to be furnished with a license under 
Act V I  of 1863 for a warehouse 
situated at and about the distance 
of from the Custom House. 
The dimensions and other particulars of the godown are stated below. It is 
intended for the reception of all goods, as a general store-l~ouse-(or as the 
case may be).-The period of license not to exceed-(mention the time for 
which required). 

Particulars of Godowla. 

Feet-Inches ( Dry, airy, well flued 
and puckah built ; can 

Length .- . ... ... contain with perfect 
... ... Breadth ... 4 safety and convenience 

Height ... ... ... I tons of goods 
[ (-as the case may be.-) 

This godown is my own property-(or the property of ,-from 

whom J have engaged the same on a lease of 

(Sigrted) ( 1 
Nanze of Applicant, 

Place 

Date 
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B. 

FORM OF APPLICATION TO WAREHOUSE GOODS. 

(See Section LX'X7.J 

THE OFFICER IN CHAlLGB OF THE CUSTOK HOUSE AT 

PLEASE to order the reception into the public warehouse (or the 
private wa?.ehouse,-of Mr. A. B., situate at and licensed 
by No. dated I of the 
under-mcntioaed goods, arrived from-(Port or place to be meti$wmed)--on 

* the-(British or other)-ship whereof is Commander. 

The duty upon these goods has been adjusted in the manner specified below :- 

Place 
Date 

Name of owner, ageat, o r  consigaee of goods. 
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C. 

FORM OF BOND FOR IMPORT DUTY. 

(See Sections LXXT/II and LXXPIII.) 

BOND 

No. . 18 

We, A. B., 

now of 

; and C. D., 
5 

of the same place, are jointly and severally bound to Her Majesty's 
Secretary of State for India in the sum of Government Rupees 
to be paid to the said Secretary of State, for which payment we jointly and 
severally bind ourselves, our heirs, and representatives; and we agree that, 
in case of dispute touching the matter of this obligation or the condition thereof, 
the same may be heard and determined in the High Court of Judicature at 

Sealed with our seals ( date ) 

{signed) 

The above 

bounden having applied to the 

Officer in charge of the Custom House at  
for and obtained permission to lodge in the warehouse for a 

period of the following goods, that is to say- 

imported by Sea from on board of the 

ship and entered in the Custom House Books 

as No. of the Register of Goods imported by Sea ; 

* 
The condition of this Bond is, that ; 

I f  the their heirs, or representatives, shall observe all 
the rules prescribed in Act No. V I  of 1863 to be observed by owners, importers, 
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or consignees of goods marehoused, and by persons obtaining pem~ission to 
warehouse goods under the provisions thereof; 

And if the said their heirs, or representatives, shall pay to 
the Officer in charge of the Custom House at the Port of 
all dues, whether of Customs, warehouse dues, or lawful charges which shall 
be demandable on the said goods, or on account of penalties incurred in re- 
spect to them, within 

from the date of this Bond, or within such further time as the Chief Cus- 
toms Authority of shall allow in that behalf, together 
with interest on every such sum at the rate of six per cent. per annum from 
the date of demand thereof being made in writing by the said Officer in charge 
of the Custom House; 

And if, within the term so fixed, or .enlarged, the said goods or any portion 
thereof having been removed from the said warehouse for home consumption 
or re-exportation by Sea, the full amount of all Customs duties, warehouse 
dues, lawful charges, and penalties demandable as aforesaid shall have been 
first paid on the whole of the said goods ; 

This obligation shall be void. 

Otherwise, and on breach or failure in the perfo~mmce of any part of this 
condition, the same shall be in full force. 

Sealed with our seals, ( date J 
(Siglzed) ( J 
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FORM OF APPLICATION TO REXOVE GOODS FROM WAREHOUSE. 

(See Sectio~z XCIX.) 

To 

THE OFFICER 1N CHARGE OF THE CUSTOILI HOUSE 

PLEASE to order to be passed from the public warehouse (or priuate 
warehouse,-of Messrs. A. & Co., situate at and licensed uncler 
Act V I  of 1863 by No. dated ) the under-mentioned 
goods intended for exportation by Sea on the ship 
whereof is Commander and which is bound to-(090 for internal con- 
szlmptiort)-the same having been entered in the books of your Office for the 
said warehouse, under No. dated by me-(or by Messrs. 
B. & Co.-irt the tatter case add-whose certiftcate of the transfer of the goods 
is herewith annexed). 

Four' cases of-(name of goods)--1 case,-- 
Marks and No. of cases, B. and CO., (603, bale, or pa~ce2,)-containing-(here 

(Name of the goods) insert the pzca9~tity in each case.) 
No. 1 to 4, 1 Ditto. 

0 x 4  1 Ditto. 
Sealed, 1 Ditto. 

Warehoused for exportation, Four cases,- (boxes, bales, or parcel8) -con - 
taining (-total contents to be Aere stated.-) 

The Custom House value of the above is Government Rupees 

(Sigrted)' ( 1 
N m e  of owlzer, agent, or cortsigrbee of goods. 

Place 
Date 

-- . -- -- 

E. 

FORM OF APPLICATION TO REMOVE GOODS FROM ONE WAREHOUSE 
TO ANOTHER. 

(See Section CP.) 
To 

THE OFFICER I N  UHARGE OF THE CUSTOM DOUSE AT 

PLEASE to permit the removal of the under-mentioned goods from the public 
--(or private)-warehouse-(&scribe the warehozcsej-to-(the. warehouse irtto 

+ w/tich 
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w)Lich tIze s*emo.zral is ifztelzcled to lie made nzzcst here lie distinctly descs.ijed)--for 
tile unexpired period of ~varehousing remaining in respect to  t he  goods, the 
same having been originally ellte14ed by  virtue of Act V I  of 1863 i n  the boolts 
of the warehousing department, NO, clated for 
fifteen months-(07' mclz otlze?. period us mciy Izave bee12 allowed)-under the 
oblicratiolis and conditions a t  present attached to  the goocls. 

NOTE.-if the goods to be renwved shall have been sold or trmzsferred by the original proprietor or 
agent, o, certijicate of suclz sale or trc~mjer sl~o,ll ccccompcmy the application. 

(Signed) ( ) 

1Vume of ownesl, agent, or-cotzsignee of goods. 
Place 

Date 
T 

%. 



0 
F. 

FORM OF SHIPPING BILL-(See Section CXXIII..) 
1. Warehouse or drawback goods. 
2. Foreign goods not for drawback. 

Shipping Bill. 3. Goods exported under special rule of restriction. 
I 4. Country goods ~ubject to duty. 

1 5. Country goods not subject to duty. 

(State, as described, the class to w h W  the goods to 6e exported 6elo~~g.) 

Whether British Port or place Quantity, Quali- Rate of Declared real 
Description of 

tion XXVI. 

"Iue value under Sec- Or Foreign; lf of destina. Marks. Numbers. ty, and Descrip- value for Packages, for duty Ship's name' Foreign, the name. tion. tion of goods. duty. 
Country. -- I 

4. 5. 6. 7. 8. 9. 10. 1. 2. 3. 11. / 12. 
pp 

I I 

@a- 
Here state particzclars according to t h  above headings. 

I claim drawback on Here state quantity and description in words, at length, of any 

T declare the value of the goo& above described to be goods in respect of which drawback is claimed, and number in 
register of Custom House. 

N a m  of Exporter or Agent. f B 
Dated day of Arame of Oficer- in charge of Custoqn ITouse, 
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FORM OF BOND FOR THE REMOVAL O F  ST'IEITS FROM LICENSED 

DISTILLERY. 

(8ee Section GLXIII.) 

1I7e 
RI'A jointly and acvcrally boullcl to Her &t+j:j~Rty'R Rec~etstry of State B 

for India, in the suln of Government Rupees to be paid to the ! : 
said Secretary of State, for which payment we jointly and severally bind our- 
selves, our heirs, and representatives ; and we agree that in case of dispute 

C touching the matter of this obligation, or the condition thereof, the salne may 
be heard ancl determined in the High Court of J u d i c a t ~ ~ e  at 

Sealed with our seals, dated this , day of 18 d I 

( 1 
The above bounden being indebted to Her Majesty's Secre- 

tary of State for India in the sum of Government Rupees being the 
amount of duty payable at  the rate of flupees per Imperial gallon Loudon 
proof, for gallons of (OT for gullol~s oJrproof syirit 
used i12 Ihe p~*epurulz'or~ of doxer~s oJ' bollles or gallons oJ'cor- 
dials u~zd liquovs us specified in the ulznexed SclzedulQ-manufactured at  

which the said have been allowed to remove thence for exporta- 
tion by Sea, subject to the provisions of Act BI of 1863, without having . , paid 
such duty. 

The condition of this obligation is, that, if the above bounden 
their heirs, or representatives, shall, at  the expiration of fouy calendar 

months from the date of this obligation, pay or cause to be paid to the said 
. Secretary of State duty at  the rate of Rupee per Imperial gallon of proof 

spirits for all or any portion of the above-mentioned, which shall 

1 not have been then exported by Sea, subject to the aforesaid provisions (of 
which exportation, if any, due +proof shall be given) or passed for local con- 

I 

sumption on payment of duty, then this Bond shall be void ; otherwise the same 3 

shall remain in full force. 1 
5 

Sealed and deliyered in the presence of ' 

Place 
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Place 

Date 

(If the 6011.d Be for cordials and other liquo?*s under Section CZXX, add 

Schedule. ) 

Office ~ u p d t .  ~ o v t .  printing.-R. NO. lsa~ I,. G.-19-671.-600. 

Quantity of proof spirit. Description of cordials and 
liquors. 

Quantity in bottles or gallons. 

1 

-- 

2 3 

i-- 
----- I-.-: 

! 
! 


